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(The Lok Sabha met at Five Minutes Past
Eleven of tha Clock)

[MR Sreaxker in the Chain

ORAL ANSWERS TO QUESTIONS

[English]
Trade Deficit

*621 SHRI SYED SHAHABUDDIN Wil the
Minister of COMMERCE be pleased to state

(a) the value of imports, exports and trade deficit dunng
each of the last three years including 1994-95 in rupees,
dollars and SDRs,

(b) the percentage-trade deficit forms of the exports and
the imports during the above period,

(c) the names of countries with which trade balance has
been negative consistently for the last three years, and

(d) the rate of inter-annuai growth of exports and imports
during 1994-85 as compared to the preceding year?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P CHIDAMBARAM) (a) to (d) A
Statement is laid on the Table of the House

STATEMENT
(a) The value of imports, exports and trade deficit during

last three years in rupee, dollars and SDRs are given below
(Rs Crores)

Imports Exports  Trade Deficit

1992-93 83375 53688 9687

1993-94 73101 69751 3350

1994-95(P) 88705 82338 6367
(US $§ Million)

1992-93 21882 18537 3345

1993-94 23306 22238 1088

1994-95(P) 28251 26223 2028
" (SDR Million)

1992-93 17063 144585 2608

1993-94 . 16665 15901 784

1994-95(P) 19372 17981 1390

(P) Provisional

(b) Trade Deficit as percentage of exports and
Imports during 1992-93, 1993-94 & 1994-95 18 given
below

Exports Imports
1992-93 180 163
1993-94 48 46
1994-95 72 77

(c) The major countries with which trade balance
has been negative consistently during 1991-92, 1992-
93 and 1993-94 are Belgium, Germany Federal
Republic, Iran, Korea Republic, Malaysia, France,
Australla, Kuwalit, Nigeria, Canada and Saudi Arabia
Disaggregated trade data for 1994-95 full year are not
yet avaijlable

(d) Provisionally estimated annual growth of exports
and imports during 1984-85 over 1893-984 are as under

Percentage Growth in Terms of

Re us $ SDR
Export 184 183 134
imports 218 217 167

SHRI SYED SHAHABUDDIN Mr Speaker, Sir we
have here with us a very interesting set of figures which
shows that the trade deficit Is rising and It is nsing
because while both exports and imports are rising, the
imports are nsing at a faster rate than the exports are
The Government had last year and some years back
announced a policy that apart from export promotion
we should also try to have a degree of import
contraction Now, 1t i1s obvious that export promotion is
not as effective as it should be nor is the import
contraction and that Is why this trade deficit is nsing

| would like to know from the hon Minister, Mr
Speaker, about the exact policy of the Government with
regard to import and or contraction of imports because
| belleve that there is tremendous pressure now on the
Government to open the doors of the country even to
Imports of consumer goods, and perhaps consumer
durables, from developed countires freely into the Indian
market

SHRI P CHIDAMBARAM Sir, there is no policy of
import contraction in 1991-92 because of serious
balance of payments problems and very low foreign
exchange reserves, we deliberately had to resort to
import contraction and there was import contraction of
about 4 billion doliars in 1991-92 The policy as stated
In our Export-import Policy Book lald on the Table of this
House is to promote exports and to facilitate imports
which will promote exports as well as promote industrial
production in the country

Sir, wo' are aware that the growth rate of imports is
slightlyhigher than the growth rate of exports, but it is
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not an alarming difference In fact, we do not think that
the trade deficit 1s alarming The trade deficit 18 a very
small proportion of GDP It works out in 1994-95 to
approximately 0 8 per cent The current account Inflows
are exceaedingly healthy It 1s the current account deficit
which will eventually determine the health of the
economy and the current account deficit for 1994-95 is
less than half a per cent of GDP

Therefore, Sir, the policy of the Government Is to
promote exports and exports are growing at a healthy
rate of 20 per cent in dollar terms in 1993-94 and
provisional estimate of 18 3 per cent in dollar terms In
1994-95 Imports are growing this year at 21 per cent,
but last year they grew at a much lower rate | think the
growth rate of imports and exports is quite satisfactory
and we will keep a very close watch on the trade defict

SHRI SYED SHAHABUDDIN Mr Speaker, Sir the
hon Minister has spoken half the truth In terms of the
G DP, of course, the trade deficit I1s very low, but In
terms of exports and imports it is nearly 7 per cent and
that | would not think 18 a very insignificant figure But,
| am encouraged by the assurance by the hon Minister
that he will try to take care of the trade deficit

As far as the export promotion is concerned If the
Minister were to consult his handbook, he would find
that the Government has announced a number of
incentives for exports applicable to export houses and
to major exporters. The general complaints Is that these
facilities and these incentives are not being implemented
as effectively and as expeditiously as they should be
That affects the credibility of these schemes and in fact,
shall we say, erodes the trust of the export trade in the
assurances of the Government Sometimes the facilities
are denied sometimes they are delayed, sometimes
exponters are forced into litigation sometimes even after
coult orders are passed against the Government the
oiders are not implemented For example, the recent
orders of the Delhi Government with which the Minister
must be very famihar

| would like to know from the hon Minister whether
he will monitor the performance of the schemes relating
to export incentives such as those relating to advance
licencing or time bound disposal of applications or the
working of the grievances committee, and assure that
these incentives and guarantees are implemented in a
streamlined manner so that they in fact do not consume
time and that they do not affect the sense of trust that
the export or the trading community must develop In the
machinery of the Government, if the trade Is to flourish

SHRI P CHIDAMBARAM  With your permission if
| may respond to the first comment which the hon
Member made, it Is a way of looking at things like how
much of our imports are covered by exports In 1990-
91 75 per cent of our imports were covered by exports
The hon Member will of course say 25 per cent Is the
deficit as a proportion of the exports But look at what
we are covering now In 1993-94 and 1994-95,
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In two years, we are covering approximately 93 per
cent of our imports by exports That 18 why you say 7
per cent Is the deficit It Is a way of looking at it Is the
tumbler half empty or half full? | would say it 1s more
than half full now

As far as the Incentives are concerned, It is a
general criticism and | am not denying that there have
some lapses | am sure there have been some cases
where things have not moved very fast, but overall |
must pay tribute to the Ministry and the officials and the
Minister who was In position in the last two years
Otherwise how would exports have grown at 20 per
cent and 18 per cent In dollar terms? Yes Today we
have In a place monitonng system, an MIS system which
brings directly on line the data from the four major port
offices for advance licencing By the end of June, we
will have figures on EPCG as well as SIL | would invite
the hon Member to visit my office, | can demonstrate to
him how the data is on line every day on advance
licencing In a couple of months we should have data
on line on EPCG as waell as SIL

[Translation]

SHRI MOHAN RAWALE Mr Speaker, Sir, the Issue
relating to sugar Imports was discussed at length last
year | would like to ask the hon Minister through you
that should the public sector incur losses while making
imports? Sometime, you ask the STC to import and
sometime to export

MR SPEAKER Does 1t arise out of the original
question?

SHRI MOHAN RAWALE This question relates to
actual exports and imports

MR SPEAKER
imports

SHRI MOHAN RAWALE The Government does not
allow 8TC to export They allow private parties In cae
STC s allowed to export, the losses will come down
and rates of sugar can also be maintained This 1s what
| want to ask through you

MR SPEAKER Mr Rawale, this does not arise out
of the original question

DR SATYNARAYAN JATIA Mr Speaker, Sir it
appears from the continuous foreign trade imbalance
that the qunatum of imports 1s much more as compared
to the quantum of exports We find adverse effect on
our country because of this continuous imbalance This
causes devaluation of rupee as well it becomes very
difficult to hold price line because of domestic and
international pressure In view of this, we should resort
to imports only when it is essential and unavailable and
on the other hand, make more and more opportunities
avalilable for exports in order to maintain foreign trade
balance 1t is said that we are providing more
opportunities for exports but effective steps are not being
taken to encourage them Therefore, | would like to ask

It depends on the quantum of
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the hon'ble Minister, through you, whether he would ’

take certain measures to curtail Imports and promote
exports? If it is not done so, the situation may not go
out of hand.

MR. SPEAKER : This has already been answered
in the origianal reply. You can repeat the same,

[English]

SHRI P. CHIDAMBARAM : Sir, let me say once
again that the policy is to promote exports actively and
aggressively and to facilitate imports which will go for
export production as well as for enhanced production
in the domestic market. So long as the country is
dependent for raw materials, for components, for capital
goods and import intensity is approximately 40 per cent
or so, even for our export production, it is not proper
and perhaps it is not even wise to contract the imports
consciously We must carefully monitor imports. But
imports must be facilitated because imports have a direct
impact on exports as well as domestic production.

SHRI P.C. CHACKO : One of the reasons which
affected the growth of our exports is this. A large volume
of traditional items were exported to the erstwhile Soviet
Union and the various Republics of the Soviet Union.
And after the disintegration of Soviet Union, the exports
of traditional items like spices, coir, tea and various
such other items have been affected very much. What
steps are being taken by the Government to re-establish
these exports to the erstwhile Soviet Republics where
Trade Protocols have been signed with the newly
independent States? What steps are being taken for
adequately compensating this loss?

SHRI P. CHIDAMBARAM : Our trade with the Soviet
Union then approximately accounted for about 15 per
cent of our exports. The break-up of the erstwhile Soviet
Union, of course, caused a major set back to our trade.
Now, so far as Russia is concerned, after protracted
negotiations, we have entered into an agreement with
the Russian Government under which we have to export
commodities, that is they have to import certain
commodities to the value of about Rs.3,000 crore per
Jyear, which Is called the Rupee Debt Repayment
Agreement. Now, despite this facility, the Russians have
not been able to place orders or establish letters of
credit and utilise’ this amount fully. | do not have the
figures for Russia with me but last year | think finally the
exports to Russia under the Rupee Debt Repayment
Agreement fell a little short of Rs.3,000 crore. This year,
after the exchange of visits at the highest level - at the
Head of Government level~ the Russians and the Indians
have identified four commodities of mutual interest where
they will earmark some of this credit for payment. The
items are tea, tobacco, soyabean extract and drugs and
pharmaceuticals. Yesterday, the Russian Ambassador
told me that he has received instructions that letters of
credit wiil be opened and orders will be placed in the
next few days. | have reviewed the matter again this
morning. We are ready. As soon as the Russian orders
come through, our people will export.

.
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Regarding the remaining part of the rupee debt
repayment, we are actively pursuing the matter and
finding ways and means. But | must tell hon, Members
that there is another track, that is the hard currency
track, in which our exports to Russia are growing. It is
not as though our exports to Russia are not growing.

As tar as our exports to other Republics are
concerned, some of them are in serious financial
difficulties. With four Republics, | think - | am speaking
from memory - we have extended small credit limits to
Jump start or kick start exports to those countries. But
all these things wijil take time because they are in
serious financial difficulties.

SHRIMATI GEETA MUKHERJEE : Hon. Speaker,
Sir, the hon. Minister, while illustrating the policy of
import, twice said that import concessions, among other
things, are intended to see to it that such impornts do
help in export generation. May | know how do the
consumer durables such as television tubes, etc. help
in export generation?

Can you tell me whether this could have been easily
stopped because in our country we are already having
a big development In this side?

SHR! P. CHIDAMBARAM : Sir, in respect of a
particular commodity, it is difficult for me to give accurate
figures. But broadly speaking, our colour picture tube
capacity in this country is not adequate to meet the
colour picture tube demands of the colour television
industry. What does colour television industry do? Colour
television industry produce not only for the domestic
market, but also for the export market. To the extent that
the CPT capacity is Inadequate to meet the CPT
demand, CPTs will have to be imported. The colour
television industry provides employment. It produces
for the domestic needs; it also produces for exports.

| can send the figures to the hon. Member explaining
the mismatch between demand and supply, the exports
which have taken place and the domestic demand. ...
(Interruptions) | cannot give figures offhand for each
commodity. . . (Interruptions) We export black and white
TV In large numbers; we also export some clour
televisions. | cannot give numbers offhand because |
do not have the numbers for each commodity.

MAJ. GEN. (RETD) BHUWAN CHANDRA
KHANDURI : Sir, the Minister has replied in one of the
supplementary answers indicating better performance
of the Ministry by saying that though there is a gap, it
is 93 per cent full, etc. Bridging the gap of seven per
cent aiso, | suppose, Is the Intention of the Ministry
Now, this gap can be bridged either by reducing the
imports or by increasing the exports. Now, Two things
are happening. With the liberalisation of imports, you
are doing large scale imports. Therefore, you have to
resont to export tems which are of common user items
by which the common man Is being affected and
therefore the prices are ascalating.
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| want to know from the hon. Minister that in order
to bridge this gap, have you carried out any deliberate
and consclous exercise either to reduce the Imports of
unnecessary items of have you identified those areas
of export which do not affect the common man or the
prices which are related to the common man. if so, what
has been the result and it not, why not?

SHRI P. CHIDAMBARAM : Sir, | thought on our
trade policy, there is a very transparent statement of
trade policy. We made one on the 4th of July 1991; we
made one on the 13th of August 1991. The Export-
Import policy of 1892-97 is perhaps the most transparent,
clear document on policy. Now, our policy, as | said
earlier in answer to a supplementary, i1s to promote
exports as well as to facilitate imports. Now, how do we
bridge this gap of seven per cent? We bridge this gap
of seven per cent by allowing export growth to be quite
healthy at about 18 to 20 per cent The Planning
Somemission wants growth to be about 16 per cent in
value terms We did not achieve it in the first year. But
In the second and third years, we have done better
then 16 per cent. There is, | might say with great respect,
a misapprehension about imports; imports are necessary
in order to ficilitate exports and in order to help domestic
production Now, we are not exporting only traditional
ftemma In tact, | would join 1ssue with the suggestion
made that because of exports, the prices are going up.
That 18 not correct. The 34 items that we have identified
as ‘extreme focus items' are all items where there is
value addition Many of them are manufactured products
and many of them are engineering products, software,
etc Yes Some items which are consumed in this country
are also exported But as | said, our first obligation is
to meet the domestic demand. We export surpluses —
where the surpluses are identified. We allow export
only f it does not affect the domestic price. But even
our farmers require good prices and good prices will be
availbale only if a part of the production i1s exported out
of this country

{Translation]

SHRI RAMASHRAY PRASAD SINGH . Mr Speaker,
Sir, there i1s significant increase In import-export deficit
| would ke to tell the hon'ble Minister that in order to
promote exports, he should give more subsidy to
handloom industry and increase Is production in addition
to this, we can increase exports of quality rice The
Government should grant more subsidy to farmers on
fertilizers to encourage them to Increase the production
of rice of good quality so that we may be able to export
the same In larger quantity. | would like to know the
teaction ot the hon'ble Minister to this suggestion?

[Enghsh]

SHRI P. CHIDAMBARAM . Sir, | have no difference
with any of the suggestions made.

MAY 19, 1896
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[Translation]

FERA Violation Cases

+
‘622 SHRI RAM TAHAL CHOUDHARY :
SHRI MOHAN RAWALE :

Will the Minister of FINANCE be pleased to state

(a) the number of cases of violation of the Foreign
Exchange Regulation Act, 1973 detected during 1994-
95 and during the current financial year so far;

(b) the number of persons arrested In these cases
and the number of persons already reieased on ball;
and

(c) the present status of the proceedings against
them?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY)
(a) The Enforcement Directorate detected 5680 cases
of violation of various provisions of the Foreign
Exchange Regulation Act, 1873 during 1994-95 and
270 such cases in the current financial year (upto
10.5.1995).

(b) During 1994-95, 364 persons were arrested out
of whom 362 have been released on bail. In 1995-96
(Upto 10.5.1995) 29 persons have been arrested; 21 of
them have been released on balil.

(c) The proceedings against the parties are at
different stages namely, investigation, issue of show
cause notices, Initiation of adjudication proceedings and
filing of criminal complaints.

[Translation]

SHRI RAM TAHAL CHOUDHARY : Mr. Speaker, Sir,
my question was that how many cases of violation of
the Foreign Exchange Regulation Act, 1873 have been
detected during 1994-95 and during the current financial
year so far? In reply to this question, the hon'ble Minister
has given certain figures. It has been stated therein
that 5680 cases were detected in 1994-95 and 270
such cases have been detected in the current financial
year (upto 10.5.1995). During 1994-85, 364 persons
were arrested, out of whom 362 have been released on
balil...(Interruptions)

MR. SPEAKER : It is alright, you need not read all
this.

SHRI RAM TAHAL CHOUDHARY : Mr. Speaker, Sir,
| would like to know whether the persons released on
ball, were granted balil straightaway or they were kept
In jail also?

MR. SPEAKER : No, it is not like that. The ball is
granted by the court and thereafter, the person is
reieased.

8HRI RAM TAHAL CHOUDHARY : Sir, violation of
FERA is a serious crime aa it has direct bearing on our
economy. This crime is not committed by the poor but
by the traitors. The increase in tha incidents of crimes
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relating to foreign exchange is naturali beeause of
Increase in foraign Investmants and entry of foreign
companias Tha officers and other employaes concerned
hava also become corrupt Bacauae of this, such crime
can prove more dangerous | would, therefore, ilkke to
know from the Government whether they are taking
some effective steps to prevent such crimes?

[English]

MR SPEAKER He is not satisfied with the action
taken He is asking Are you going to do something to
improve |t

SHR!I MV CHANDRASHEKHARA MURTHY Sir, |
would like to just inform the hon Membar that i have
already replied to It in my main reply We have detected
and registered 5688 cases, we have started
investigations but due to lack of evidence, we have
dropped about 1439 cases, we have Issued show cause
notices in respect of 1508 cases As regards pending
investigations, we have not dropped thoses cases
There are about 2733 such cases

Regarding Inflow of foreign investment, | do not
understand how it is related to FERA violations If the
hon Member has any specific instance, he can write to
the Ministry and we will definitely examine it

MR SPEAKER Have you go second
Supplementary?

SHRI RAM TAHAL CHOUDHARY Mr Speaker, Sir,
this i1s not the question of any individual but it 1s a
general one

MR SPEAKER Alright

SHRI MOHAN RAWALE Mr Speaker, Sir, it has
been revealed in international probe that the money
transaction that takes place in Hawala racket is used In
causing bomb blasts, engineering riots and terrorist
activities | would like to ask the hon’bie Minister whether
any Investigation has been done to find out from the
persons arrested in connection with Hawala rackets as
to how have they utilised the amount received by them
through these transactions? Whether it has also been
enquired whether these people are involved in terrorist
activities or not?

Secondly, | want to know from the hon'bie Minister
whether special courts would be set up to deal with
economic offences relating to Hawala activities on the
lines of special courts set up to deal with terrorist
activities under TADA?

[English]

SHRI MV CHANDRASHEKHARA MURTHY Sir, |
agree with the hon Member The hawala racket Is a
clandestine operation and the violation of the FERA
and this money, in many of the cases, is used for terrorist
activities also

In March 1991, the Dethi Police received information
about the terrorists of Jammu & Kashmir Valley that they
has been in the possession of certain documents and
also they are recelving a large sum of money through

VAISAKHA 29, 1917 (Saka)
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havala market The Deihi Police had registered the case
in March 1991 and then the case was taken up by the
CBt for further investigations

MR SPEAKER He wants to know whether you are
going to have special courts for the economic offences

SHRI MV CHANDRASHEKHARA MURTHY Yes,
Sir, During the course of this Investigation about the
terrorists’ funding, it was revealed that hawala channe!
was used for sending money to the terrorists from UK
to Kashmir Valley

MR SPEAKER Mr Minister he wants to know
whether you are going to have special courts to deal
with economic offences

SHRI MV CHANDRSHEKHARA MURTHY Sir we
have aiready established some special courts in some
cities to try these economic offences

SHRI NIRMAL KANTI CHATTERJEE Sir | do not
know whether he 1s aware of this | have a suspicion
that the Finance Minister may have a hand in this, and
maybe, in the marginal manner, the Commerce Minister
also has to cover the trade deficit

There is an Interesting story had link up about which
he has to tell me - whether he 1s aware of it

In the share market we are aware that the financial
foreign investment institutions have heavily invested
and they have lost heavily in the course of last two
months The Finance Minister may have succeeded in
retaining some of the hot foreign exchange within the
country Now this amount- which the financial foreign
investment institutions have brought into our country
and we have been, in a manner, able to confiscate by
forcing the prices down in the share market- 18 going
back to foreign countries and coming back as GDR not
German Democratic Republic - it 1s Global Deposits
Recelpt This is one of the route through which it s
taking place Is the Minister aware of any such
developments or Is there any violation of FERA noted
in such cases?

SHRI MV CHANDRASHEKHARA MURTHY Sir
so far we have not noticed any violation regarding
these transactions

SHRI NIRMAL KANT! CHATTERJEE He is not
aware Perhaps his senior could have known because
this Minister 18 not intrusted in the whole game

SHRI K P REDDAIAH YADAV | want to know
through the hon Speaker, whether it is a fact that in
consonance with our liberalisation policy - economic as
well as industrnial policy - the Finance Ministry has
hberalised the functioning of the Revenue Department
the Economic Offences Department the income Tax
Department and such Departments, without actually
functioning as they were functioning earlier?

MR SPEAKER What 1s meant by liberalising?

SHRI K P REDDAIAH YADAV We have liberalised
the Economic Policy
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MR SPEAKER This 1s understood

SHRI S P REDDAIAH YADAV But now, what has
happened during these three years? The Government
India last year, has approved Rs 98,000 crore of foreign
Investments out of which we have received only Rs
3 000 crore, as actually Invested In this country

Whatever money they are cornering in this country
by way of contracts and so on they are sending it to
other countries through other routes such as the havala
markets And that money is being brought back as
investment here

MR SPEAKER That 1s what exactly Shri Nirmal
Chatterjee wanted to know

SHRI K P REDDIAH YADAV That means that these
enforcement Institutions are not functioning Is it the
policy of the Government that the Intelligence
Department and the Revenue Department should not
function as they were doing earlier?

MR SPEAKER In short, Mr Minister, the hon
Member wants to know whether you have turned a blind eye
to these oftences

SHRI MV CHANDRASHEKHARA MURTHY That
Is not correct Sir Along with liberalisation, proper functioning
of these Departments is also being ensured In fact we have
detected more number of cases in respect of income-
tax evasion In 1994-95 revenue collection is also
considerebly high

[Transiation]

PROF RASA SINGH RAWAT Mr Speaker, Sir, the
hon ble Minister has told in his answer that so many persons
were arrested under Foreign Exchange Regulation Act and so
many persons have been released but | want to know from
him as to how many persons have been sentenced under this
Act Secondly on the one hand 1t Is stated that one can bring
foreign exchange as much as he can to augument our foreign
exchanges reserve under the scheme of liberalisation and no
body would question him and on the other hand this
Act is being enforeced is it not a contradiction?

MR SPEAKER You can send him a reply to the
first part of his question, In writing also

[English]

SHRI MV CHANDRASHEKHARA MURTHY As
regards the violation of FERA in 1993 we issued detention
orders for 56 persons

[Translation]

PROF RASA SINGH RAWAT How many persons
have been punished?
[English]

SHRI MV CHANDRASHEKHARA MURTHY
Punishment is to be decided at various levels Ultimately,
it will have to be decided by the courts of law
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PROF RASA SINGH RAWAT | just want to know
how many persons are punished

MR SPEAKER information on the first aspect of
his question may not be readily available with you and
you may send it to the hon Member affterwards

SHRI MV CHANDRASHEKHARA MURTHY | will
send the Information to the hon Member

MR SPEAKER You may answer the second part
of his question He says that there is a contradicition
here Your want more foreign exchange But at the same
time you have these laws How do you reconcile these
two positions?

SHRI MV CHANDRASHEKHARA MURTHY Both
these are different i1ssues We earn foreign exchange
through legal channels

MR SPEAKER You want to earn foreign exchange
by legal imports through proper channel Is that so?

SHRI MV CHANDRASHEKHARA MURTHY No
Sir We want to earn foreign exchange through exports

[Transiation]

SHRI SURYA NARAYAN YADAV Mr Speaker Sir
there are a number of cases of violation and people
provide information also The Government makes arrests
and takes action against them Thereafter an attempt is
made on the life of the informers | want to know whether
Government has devised any way out to protect the
informers or they propose to do something else in this
respect? How many such cases have come to therr
notice? We read in the newspapers that the informer
had to face murderous attack and Government does not
provide him any security whether Government would
introduce any legislation and take certain measures to
protect them?

[English]

SHRI MV CHANDRASHEKHARA MURTHY Sir
normally, the informer gets his right | may inform that
we have a mechanism in the Department of Enforcement
to give protection to such informers

[Translation]

SHRI KRISHAN DUTT SULTANPURI Mr Speaker,
Sir, It appears from the figures given by the hon'ble
Minister that 5680 cases were detected in 1994-95 and
270 cases In the current financial year and similarly 29
cases were detected upto 105 1995 | would like to
know about the persons who have not been released
on bail Whether they are still lodged In jail or any
action Is being taken against them?

MR SPEAKER The persons who have not been
released on balil, you can rest assured, they are all in
jall

SHRI KRISHAN DUTT SULTANPURI What is the
position disposal of these cases How many cases are
disposed of in a month and in a year He has stated that
witnesses do not come forward It Is understood that the
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smugglers, who are arrested, purchase the withnesses
Whether your Department has received similar
complaints?

[Enghsh]

SHRI MV CHANDRASHEKHARA MURTHY Sir,
only In such cases where there is lack of evidence, we
have dropped those cases Regarding 1994-85, out of
5,680 cases, we have issued show cause notices for
about 1,508 cases The cases which are pending
investigation are about 2,733 We are taking all steps
Also, | would hke to say that these investigations
normally in the first stage, require minimum six months
to be completed

[Translation]

SHRI RAM NAIK Mr Speaker, Sir, out of 364
persons, 382 persons have been granted bail Only 2
persons could not get bail it is quite possible that they
might have not applied for it or they might have died
This reveals that in the cases of economic offences
bail 1s granted without any difficulty | would like to
know whether Government propose to amend the law
to ensure that the bail Is not granted so conveniently in
serious cases like economic offences as happens in
the criminal cases when someone Is charged with
committing a murder?

[English]

SHRI MV CHANDRASHEKHARA MURTHY S,
bail 1s granted by the judicial courts Even after the bail
1s granted, we do not stop the investigations

MR SPEAKER There are different aspects of it

SHRI MV CHANDRASHEKHARA MURTHY We
proceed with the Investigations

SHRI RAM NAIK They go out of India

USAID for Pollution Prevention

‘623 DR KVR CHOWDARY Will the Minister
of FINANCE be pleased to state

(a) whether the US Agency for international
Development has signed an agreement with the
Government and the industrnial Development Bank of
India to launch a Greenhouse Gas Pollution Prevention
Project to assist india In its efforts to clean the
environment,

(b) it so, the details thereof, and

(c) the total cost of the project therefor?

THE MINISTER OF STATE IN THE MINISTRY OF

FINANCE (SHRIM V CHANDRASHEKHARA MURTHY)
(a) to (c) A Statement is laid on the Table of the House

STATEMENT

An Agreement was signed on 10th April, 1995
between Govermnment of India, Industrial Development
Bank of India (IDBI) and United States Agency for
International Development (USAID) for the Greenhouse
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Gas Pollution Prevention Project (GEEP) costing US $
108 53 millon The objective of the project is (1) to
reduce emissions of greenhouse gas in per unit of
elaectrical energy generated by increasing energy
productivity in thermal power generating paints and
introduce comerclally viable Efficlent Coal Conversion
(ECC) technologies and (il) to encourage the use of
Alternative Bagasse Cogeneration (ABC) technologies
in sugar indsutries The project also envisages
assistance to beneficiaries who design their plants for
dedicated usage of alternative biomass fuels The project
will be implemented by IDBI, Indian Renewable Energy
Development Agency (IREDA) and National Thermal
Power Corporation (NTPC) A total grant assistance of
US § 19 million will be extended by USAID under this
project

DR KVR CHOWDARY Sir, | am very happy that
an agreement has been signed on 10th Aprnl between
the Government of India, the IDBI and the United States
Agency for International Development for the
Greenhouse Gas Poliution and they have been spending
about more than US $ 106 53 million

Sir, there Is no doubt that Carbon di-oxide is the top
greenhouse gas pollutant But Methane comes next to
Carbon di-oxide because It I1s a bacterial decay pollutant
of organic matter and 1s the main component of natural
gas Methane is thirty tintes stronger than carbon di
oxide in global fittings and in affecting the chemistry of
the atmosphere

Sir, Asia 1s responsible for 20 per cent of the world s
greenhouse gas emission because Methane s
discharged by cultivation According to UNDP this level
Is expected to increase to 35 per cent by 2025 AD
Such a significant increase would be harmful for all
forms of life on earth About 12 per cent global warming
1s attributed to

MR SPEAKER Please ask a question If you go
to the technical matters, it will be difficult for the Minister
to answer | do not know whether he I1s a scientist or not
if he is a scientist, he would understand Ask about the
policies, not the technical aspects as Methane, Carbon
di-oxide, its effects on global warming and things like
that

DR KVR CHOWDARY Sir, more thrust is given
for carbon di-oxide only, but not for methane That is
why, | am aksing this question

MR SPEAKER So, you would like to know whether
the Government is going to do something about that
also or not Please make the question understandable
and brniet

DR KVR CHOWDHARY What steps the
Government is taking to give more preference to the
Methane gas produced in Asia?

SHRI MV CHANDRASHEKHARA MURTHY The

United States Agency for International Development
have Identified this project They have signed this
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agreement for a specific purpose Regarding the
Methane gas they may have to come with a separate
proposal

DR KVR CHOWDARY The United Nations
Framework Convention of Ciimatic Changes have not
been able to decide how and when to reduce the
emission of Green-house gases There is a little
disagreement that excessive emission of Green-house
gases, mainly Carbon Dioxide and Methane, will raise
the global temperature from 15 degree centigrade to
about 4 degree centigrade during the next century It is
dificult to justify inaction on this count as the cost of
ignoring the problem will be borne by the future
generation May | know from the Minister the steps
taken to contain the emission of these gases?

SHRI MV CHANDRASHEKHARA MURTHY Sir,
this question does not relate to my Ministry It should be
addressed to the Ministry of Environment

MR SPEAKER | do not know whether poets will
be able to put a question on this!

DR SATYNARAYAN JATIYA Sir, | am basically a
Science student

MR SPEAKER In that case | will allow you to ask
a question

SHRIMATI MALINI BHATTARCHARYA S, | am
going to ask a question about the agreement It is said
in the answer that the total cost would be US dollar
106 53 million out of which the total grant assistance of
US dollar 19 million will be extended by USAID As per
the residue of the project how will it be paid for? Is the
Government of India going to give a matching grant to
it or is part of the cost going to be through the import
of technology, machinery and equipment etc ? Iif it 1s
so If there 18 going to be import of equipment In foreign
exchange as part of the programme, what percentage
of the total aid would be spent In import of such
equipment? part (c) of my question Is Has the
Government undertaken any study to find out as to
whether this equipment will be suitable In the context
of our country of whether it would have been more cost
effective to use indigenous technology for the purpose?

SHRI MV CHANDRASHEKHARA MURTHY Sur,
first of all | wish to inform the hon Member that the
Government of India is not sharing this project The
entire USAID assistance for this project 1s about 19
million dollar it 1s in the form of grant Out of this total
grant assistance, 10 5 million dollar Is intended as the
Investment support assistance and the remaining 8 5
million dollar is for technical assistance training and
other such activities This project is being implemented
by the IDBI, Indian Renewable Energy Development
Agency and National Thermal Corporation

SHRIMAT| MALINI BHATTACHARYA | asked about
the i/mpont of equipment
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SHRI MV CHANDRASHEKHARA MURTHY | do
not have such details We have signed the agreement
only recently

SHRIMATI MALINI BHATTACHARYA You know the
detalls of the agreement and whether the agreement
Involves import of equipment or not, if so, whether this
equipment is suitable for our country or not

SHR! MV CHANDRASHEKHARA MURTHY That
will be decided by the Executive Director of IDBI and
representatives of the Ministry

SHRIMAT!I MALINI BHATTACHARYA But you have
alredy singed the agreement

MR SPEAKER You can collect the information
and send it to the hon Member

[Trans/ation)

DR SATYNARAYAN JATIYA Mr Speaker, Sir, they
generate electricty based on Coal Due to use of coal
as has been stated In the Green House Gas Pollution
Prevention Project, a lot of pollution takes place So
attention must be paid towards this aspect Now this
project involves an expenditure of US $ 106 53 million
but we are getting a grant of $ 90 milion only which
means Rs 50 crore | want to know that how are we
going to utilise this amount of Rs 50 crore? Will it be
utiised for NTPC or State Electricity Board? The grant
is that of Rs 50 crore and complete project costs is 106
million dollars One of the objectives of this project is
to enhance production capacity of coal in order to
generate more power Therefore, what type of device Is
likely to be installed to process the coal and to make
it more productive so as to assess the efficacy of the
project?

MR SPEAKER It is Green House Gas Pollution
Prevention Project

DR SATYNARAYAN JATIYA In order to control
Green House gas coal I1s processed so that emission
of this gas may be reduced to minimum extent Therefore
| want to say that Silver Ash precipitator should be
installed to reduce the coal ash

MR SPEAKER The poetry means to say maximum
In minimum words

DR SATYNARAYAN JATIYA | want to know as to
where and how this project i1s likely to be implemented?

[English]

SHRI MV CHANDRASHEKHARA MURTHY Sir |
have already said that the total cost of the project Is
about US $ 106 53 million The US Aid assistance being
given is about US $ 19 millon The IDBI is contributing
about US $ 77 8 million and US $ 9 6 million 1s
contributed by NTPC The project 1s to be spread over
seven years

The mam objectives of this project are (1) to
stimulate and sustain private sector investment in sugar
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mills using alternative bagasse by blomass growth-
genaration technology, (2) to lower the cost of capital
for promoters to design their plants for dedicated use of
alternative biomass fule, (3) this is in the area of coal,
Sir, to support development of an institution for promoting
defict management of coal-flred power plants and to
facilitate commercialisation of advance coal conversion
technologies for sharing the benefits with Indian utilities.

Export of Muahrooma

‘624. SHRI K.G. SHIVAPPA : Will the Minister of
COMMERCE be pleased to state :

(a) the total quantity of mushrooms exported and
the foreign exchange earned there from during each of
the last three years, country-wise; and

(b) the steps being taken by the Government to
boost the export of mushrooms in future?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHR! P. CHIDAMBARAM) : (a) and (b). A
Statement is laid on the Table of the House.

STATEMENT-lI

(a) The total quantity of mushrooms exported and
the foreign exchange earned therefrom during the years
1992-93 and 1993-94 and 1994-95 (April -Dec. '94) are
as under :

Qty : In MTS

Value : Rs. in Crores
Qty. Value
1992-93 3442.45 20.86
1993-94 4892.43 23.94
1994-95 4955.26 34.72

(April-Dec.'94)
(Source . DGCI&S, Calcutta)

Country wise details are given in the Monthly
Statistics of Foreign Trade of india (Annual Number)
published by Directorate General of Commercial
Intelligence and Statistics, Calcutta, copies of which are
available in Parliament House Library.

(b) Steps taken to boost the export of mushrooms
intar-alia include :

(i) Providing financial assistance for :

(a) establishment of spawn laboratories,
compost pasteurisation and processing
facilities,

(b) setting up special alrconditioned
chambers for storage of mushrooms,

(il) interest subsidy on loans for plant and
machinery,

(iii) Providing training to farmers for mushroom
cultivation;
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(Iv) import of mushroom spawn cuiture by Export
Oriented Units (EOUs) allowed without
permit,

(v) Extension of benefits available under the
scheme of 100% EOU/Export Processing
Zones to the Agriculture sector Iincluding
mushrooms,

(vi) Providing financial assistance for improved
packaging, strangthening of quality control
and promoting export of identified products
through brand promotion campaigns,

(vil) Arranging Buyer Seller Meets and
participation in international fairs/exhibitions

SHRI K.G. SHIVAPPA : Sir, | would like to know from
the hon. Minister whether any Incentives are being
oftered for export of mushroom under the new liberalised
policy of the Government of India. Part (b) of my question
is: Is the Government thinking of setting up an Export
Promotion Council for facilitating the exporters of
mushroom? If so, what are the details?

SHRI P CHIDAMBARAM : Sir, apart from the general
incentives available to all exporters on all export tems,
there are special schemes for development ot
mushrooms. There is one scheme by APEDA which
provides grants for development of infrastructure and
services, for post-harvest Infrastructure, for packaging
development, for market development, for survey
feasibility and consultancy service. There is another
scheme by the National Horticulture Board which grants
assistance subject to a maximum of Rs 1 crore at low
interest rates. There is a third scheme known as the
Central Sector Scheme which is a plan scheme of the
Horticultural Division of the Ministry of Agriculture which
provides 100 per cent assistance for increasing
productivity In production of mushrooms.

Sir, there is no proposal to set up a Mushroom
Export Promotion Council In fact it is now covered

MR. SPEAKER . It is covered by the Ministry of
Agriculture.

SHRI P CHIDAMBARAM : it is covered by APEDA,
the Agricultural Products Exports Development Authority
There i1s no proposal to set up a separate counci!

SHRI K.G. SHIVAPPA : Sir, | would like to know from
the hon. Minister whether the Government has any idea
to form a Mushroom Board to safeguard the interests of
growers and exporters?

MR. SPEAKER : He has replied to that question

DR. B.G. JAWALI (Gulbarga) : Mr. Speaker, S, |
have read recently that the British industrialists are
coming forward for 100 per cent buy-back arrangements.
On the one hand we are trying to help our farmers for
their promotion and education and on the other hand
we are trying to get other bigger multinational industries
with 100 per cent buy-back arrangements. This is an
anomaly.
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Secondly, on the one hand you are saying
agriculture, green-house, expornt promotion, 100 per cent
buy back and so on for earning foreign exchange in a
liberalised economy and on the other hand, just now,
the Minister of State for Finance has said that they are
getting out of the complications regarding environmental
pollution and they are having another project to import
or get all the assistance from the foreign agencies How
will they prevent pollution from the other side? | want
to know whether there i1s any coordination for solving
the complication that has been already created
Simultaneously how will he handle both these
problems?

SHRI P CHIDAMBARAM Sir, with great respect to
the hon Member, | would like to say that | am unable
to understand what the contradiction is Sir, if buy-back
arrangements are being entered into, it is good for the
country We will have an assured market for the
enhanced production that takes place in the country |
have information here which says that a number of
companies in the Netherlands, ltaly, Thailand, and USA
have come forward to offer technical collaboration and
perhaps some of them have also taken equity stake in
Indian companies Some of these companies have
entered into buy-back arrangements Buy-back
arrangement, | think, is good for the producer because
he has an assured market

Secondly, Sir, one must look at the consumption
pattern of mushrooms We are not a major producer of
mushrooms nor are we a major consumer of mushrooms
The major consumers of mushrooms are Germany USA,
Flance and Sweden, Norway and UK are fairly small
consumers which means we need to orientate our
exports towards markets where there is a large amount
of consumption If one gets a buy-back arrangement
with any company in these countrnies, | would submit,
Sir 1t 1s good for the producer here and not bad as he
sought to suggest here

DR BG JAWAL| They are creating environmental
poliution and all those things

SHRI P CHIDAMBARAM Sir, | will not be able to
answer in any technical detail But | am absolutely sure
that when we allowed permission for an EOU to be
established for mushroom cultivation, one has to observe
environmental laws and get clearance from the State
Environment Board, if there i1s water polliution

SHRI CHANDRA JEET YADAV Mushroom is one
of the food items atfter prawn which is very popular in
western countries But our production Is surprisingly
low and our export is also very low In view of this,
many European countries have lately shown great
Interest in buy-back arrangements But one difficulty Is
that they have given certain proposals that they want to
develop the farms here and they want to develop the
storage capacity but the want land on a long term lease
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and the Government has not been able to take a policy
decision on that That 1s coming in the way of
matenalising this buy-back arrangement

Wili the Minister take necessary steps and expedite
these matters so that our farmers in those areas which
are good for producing mushrooms can take advantage
of this interest which has been shown In our country?

SHRI P CHIDAMBARAM Sir, the hon Member Is
absolutely right Land 1s a vital input for mushroom
cultivation and mushroom industry | am happy to tell
him, that 44 proposals for 100 per cent export-oriented
units with such foreign investment have been approved

And the figures that | have, show that all of them
are under various stages of implementation In various
States Apparently the State Governments are providing
land for mushroom cultivation and if there I1s any

constraint in any State, | am willing to write to the Chief
Minister

WRITTEN ANSWERS TO QUESTIONS
[Translation]

Internal Debt

‘625 SHRI NAWAL KISHORE RAIl
PROF SUSANTA CHAKRABORTY

Will the Minister of FINANCE be pleased to state

(a) whether the amount of internal debt on Union
Government has increased countinously for the last few
years,

(b) ¢t so, the amount of Internal debt at the end of
the years 1992-93, 1993-94 and 1994-95 separately

(c) the percentage that this amount constitutes of
the annual GDP,

(d) whether the Union Government have also made
repayment of this amount of debt during these years,

(e) If so, the total amount of loan repaid during
these years separately, and

(f) the year-wise total amount of debt taken by the
Unlon Government during the said years?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRIM V CHANDRASHEKHARA MURTHY)
(a) and (b) The internal debt and other labilities of
Union Government in the last three years have been as
under

(Rs In crore)

1992-93 1993-94 1994-95
(RE)
3,59,355 4,30,323 4,90,701
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(¢) The percentage of internal debt and other
liabilities to the GDP was 51%, 55% and 54% In the
years 1992-93, 1993-94 and 1994-95 respectively

(d) and (e) The repayment of internal debt and
other liabilities (excluding discharge of 81 days Treasury
Bill, Reserve funds and deposits not bearing interest
and suspense transactions) amounted to Rs 34151
crore, Rs 58482 crore and Rs 56778 crore in the year
1992-93, 1993-94 and 1994-95 respectively

(f) The additional internal debt and other habilities
taken by the Central Government net of repayments
amounted to Rs 41,941 crore, Rs 70 968 crore and
Rs 60,378 crore In the years 1992-93 1993-94 and
1994-95 respectively

[Enghsh]
Credit Policy

*626 SHRI SULTAN SALAHUDDIN OWAISI
SHRI R SURENDER REDDY

Will the Minister of FINANCE be pleased to state

(a) the main teatures of the new credit policy
announced by the Reserve Bank of India recently

(b) the shortcomings and lacunae of the policy that
had come to the notice and weighed in favour of
framing the new policy,

(c) the objectives likely to be achieved through the
new policy,

(d) whether the Chamber of Commerce and Industry
and Non-Banking Finance Companies have expressed
their reservations over the new measures to curb credit,
inflation and contain money expansion and price rise In
the country,

(e) # so, the details thereof, and
(f) the reaction of the Government/R B | thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRIM V CHANDRASHEKHARA MURTHY)
(a) The salient features of the monetary and credit policy
for the first half of 1995-96 announced by the Reserve
Bank of India (RBI) on 17th Apnl, 1995 are a one
percentage point increase in the maximum term deposit
rate, introduction of a loan system for delivery of bank
credit by bifurcation of the existing cash credit limits of
large borrowers into a “cash credt component” and a
“loan component”, reduction in credit to finance
companies from banks/financial institutions, a ban on
bridge loans against public Issues and changes In
export credit refinance The policy also outlines the
detaills of the Rural infrastractural Development Fund
(RIDF) consortium for Khadi and Village Industries
Commission (KVIC) and Scheme for Financing Prnimary
Weavers Co-operative Societies by commercial banks,
measures which were earlier announced by the Finance
Minister in his Budget Speech on March 15, 1995
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(b) RBI has reported that the credit policy has been
framed against the background of the monetary and
credit developments in the last two years including the
price situation during the financial year 1994-95

(c) A key objective of the monetary and credit
policy is to reduce the inflation rate

(d) and (e) As per reports in the Press, the major
Chambers of Commerce and Industry have /inter-aiia
expressed apprehension that the higher cost of credit
implied by the nse in the maximum term deposit rate
and the restraints on credit arising from the curb on
credit to non-banking financial companies and the ban
on bridge loans would adversely affect the growth of
industry

(f) RBI has reported that the credit policy 1s so
framed as to ensure that all genuine credit requirements
of the economy are met The Policy Is under continuing
review and modifications will be made therein the taking
into account emerging developments in the economy

[Translation]

Setting up of Industrial Parks

‘627 SHRI JAGMEET SINGH BRAR Wil the
Minister of COMMERCE be pleased to state

(a) whether industnal parks have been set up at
different places exclusively for import and export in the
country,

(b) it so the places where such parks have been
set up during 1994-95, State-wise

(c) the detalls of proposals for setting up such parks
In future,

(d) the total number of units set up in these parks
and the number of those units rendered sick upto March,
1995 and

(e) the value of the imports and exports in
percentage made by these units out of the total value
of the country s imports and exports made during each
of the last three years and the targets fixed for
1995-967

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P CHIDAMBARAM) (a) and (b) A
Centrally Sponsored Export Promotion Industrial Parks
(EPIP) Scheme has been formulated to assist State
Governments in establishing infrastructural facilities for
export oriented production Upto now, such parks have
been approved to be set up in Dhandari Kalan (Punjab)
Ambarnath (Maharashtra), Baddi (H P) Sitapura
(Rajasthan), Hoodi (Karnataka), Kakkanad (Kerala)
Kundh (Haryana), Surajpur (U P), Gummidipoondi (Tamil
Nadu), Pashamylaram (Andhra Pradesh), Savit (Gujarat)
Haypipur (Blhar), Durgapur (West Bengal) and Byrnihat
(Meghalaya)
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(c) The Scheme envisages the establishment initially
of one EPIP in each State Setting up of more parks in
future will depend upon proposals received from the
State Government

(d) and (e) As the Scheme was launched in 1994-
95 and development of the parks is only in the Initial
stages It 1s too early either for units to be set up or to
assigh export targets in 1995-96

Shortage of Alrcraft in Al and IA Fleet

* 628 SHRI RAJENDRA KUMAR SHARMA Wil
the Minister of CIVIL AVIATION AND TOURISM be
pleased to state

(a) whether there 1s a shortage of aircraft in the
fleet of Air India and Indian Airlines,

(b) whether these airlines are unable to carry
passengers due to the shortage of aircraft, and

(c) if so, whether the Government have considered
to purchase new aircraft and the names of the countrles
from which the aircraft are proposed to be purchased
and the price of the new aircraft alongwith the time by
which these new aircraft are hkely to be purchased?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) (a) While Indian Alrlines
has adequate aircraft capacity Air India is facing
capacity constraint

(b) Air India’s route network has been planned
keeping In view the available awcraft capacity and the
economic viability of the routes To meet the capacity
shortfall aircraft capacity has been wetleased

{c) Air India has signed an agreement with Boeing
Airplane Company of USA for acquiring two Boeing
747-400 aircraft at an estimated total project cost
(including spare engines, spares etc ) of Rs 1137 70
crores These aircraft are lkely to be delivered in July
and August 1996

Master Plan for Development of Tourism

*629 SHRI TEJ NARAYAN SINGH
SHRIMAT| SHEELA GAUTAM

Will the Minister of CIVIL AVIATION AND TOURISM
be pleased to state

(a) whether each State Government has formulated
master plan for the development of tourism and
submitted these to the Union Government

(b) it so, the names of such States which have
submitted their master plan to the Government, and

(c) the amount of Central assistance sanctioned by
the Government to each State Government for the
implementation of master plans, separately?

THE MINISTER OF CIVIL AVIATION AND TOURISM

SHRI GHULAM NABI AZAD) (a) and (b) Draft Master
Plans on Tourism have been received from the States
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of Andhra Pradesh, Himachal Pradesh, Karnataka
Kerala, Madhya Pradesh, Meghalaya, Orissa, Tamil
Nadu, West Bengal and from Unlon Territory of
Pondicherry

(c) The above States have to finalise their Master
Plans There 1s no scheme for Central assistance to the
States for implementation of their Tourism Master Plans

Development of Backward Areas Through Banks

*630 SHRI ARJUN SINGH YADAV  Will the
Minister of FINANCE be pleased to state

(a) whether the Government have issued any
directive to the Nationalised banks to pay special
attention towards development of backward areas,

(b) if so the details thereof

(c) whether the Government are aware of the
violation of the said directive by certain banks,

(d) f so the details thereof, and

(e) the action taken or proposed to be taken In this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI MV CHANDRASHEKHARA MURTHY)
(a) to (e) The Branch Licensing Policy of the Reserve
Bank of India takes care of the needs of regional
development The aim of the branch licensing policy
1985-90 was to achieve a population coverage of 17000
(as per 1981 Census) per bank office in the rural/semi-
urban areas of each block in the country as also to
eliminate wide spatial gaps In the availability of banking
facilities so that a bank branch was available generally
within a distance of 10 Kms Considering the peculiar
features in hilly/tribai areas and sparsely populated and
other backward regions, the population criterion was
brought down to 10,000 per bank office in such areas
The adoption of service Area Approach (SAA) for rural
lending, under which each bank branch In rural areas
was expected to cover 15 to 25 villages also ensured
that the banking needs of every village in the country
including those in backward areas, was adequately
taken care of In the period 1990-98S5, it was, felt that
there was no need for evolving any branch expansion
programme with targets like population coverage The
need for a moderate number of additional bank branches
in rural areas, hiliytribal/sparsely populated areas and
other backward regions to cater to the banking needs
in such areas was left to the judgement of individual
banks While doing so, the banks were advised to give
due weightage to the special needs of hillyAribal areas
Proposals of the banks which conform to the above
norms and which are recommended by the concerned
State Government are considered favourably by the
Reserve Bank of India
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[English]
Commercial Loan

*631. PROF. UMMAREDDY VENKATESWARLU .
Will the Minister of FINANCE be pleased to state :

(a) whather Government's attention has been drawn
to the news item captioned “Firms seek $ 1 5-b
commercial loans for non-power sector’ appearing in
the Economic Times, dated March 9, 1995;

(b) it so, whether the Government have carefully
screened the requests for external commercial
borrowing,

(c) whether such increase in external commercial
borrowings Is likely to lead to erosion of foreign
exchange in the long run, and

(d) if so, the steps being taken to safeguard national
interests?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M V CHANDRASHEKHARA MURTHY)
(a) and (b). The news item captioned “Firms seek
$ 15-b commercial loan for non-power sector” in The
Economic Times dated March 19, 1995 highlights the
surge in the demand for external commercial borrowings
by Indian corporates in 1994-95 and provides
information on the revisions In the guidelines for external
commercial borrowings announced by the Ministry of
Finance towards the end of February 1995. Requests
for external commercial borrowings have been screened
and approved In the context of conformity with the
parameters announced in these guidelines.

(c) and (d). The guidelines for external commercial
borrowings envisage the stipulation of an annual ceiling
on approvals consistent with prudent debt management
and the need to impart an impetus to industrial
development and growth. The ceiling on approvals, and
therefore the level of new borrowing commitment, is
reviewed from time to time in the context of the emerging
balance of payments situation

wet Leasing of Aircraft

*632. SHRI! RABI RAY
SHRI P. KUMARASAMY :

WIli the Minister of CIVIL AVIATION AND TOURISM
be pleased to state :

(a) whether the attention of the Government has
been drawn to the news item captioned ‘IA, Al may wet
lease aircraft appearing In the Economic Times dated
January 21, 1995;

(b) if so, whether the Government have allowed or
propose to allow the Air India and Indian Alrlines to
hike their capacity by wet leasing of aircraft,

(c) if so, the detalls thereof, and
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(d) the details of the agreement, if any, for wet
leasing of aircraft singned by Al/IA so far and the routes
on which these aircraft are likely to put into opertion?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) - (a) Yes, Sir

(b) and (c). Air india/Indian Airlines are free to
decide on wetleasing aircraft capacity to meet demands
for additional capacity, for this Government approval i1s
not necessary.

(d) Indian Airlines has not wet leased any aircraft
Details of wetlease arrangements entered into by Air
India during the current year are as follows

Types of
aircraft

Company Period

(1) M/s Caribjet Dec. 1994 to Dec. 1995 A310
(2) M/s Aeroflot May, 1994 to May, 1995 IL62

(3) M/s Emery May, 1994 to April, 1995 DCB/73F
Worldwide (freighter)

(4) M/s Southern June, 1994 to May, 1996 DCB/73F
Air Transport (freighter)

Woet leased aircraft have been deployed on the
following routes :
Bombay/Nairobi/Bombay

Bombay/Dar-Es-Salaam/Durban/Johannesburg Dar-
Es-Salaam/Bombay

Bombay/Madras/Kuwalt/London/Kuwait/Madras/
Bombay.

Bombay/Madras/Kuwait/Paris/London/Paris/Kuwalt/
Madras/Bombay

Bombay/Delhl/Singapore/Delhl/Bombay
Bombay/DelhvMoscow/Delhi/Moscow
Delhi/Moscow/Delhl|

India/Europe/USA (freighter operations)

Decline in Export of Tea

‘633 SHRI PHOOL CHAND VERMA
KUMAR! SUSHILA TiRIYA -

Wil the Minister of COMMERCE be pleased to state

(a) whether the export of tea to European countries
like US, UK and Germany has declined during 1984-95
in comparison to 1993-94;

(b) if so, the reasons therefor and the total quantity
of tea exported to these countries during the above
period, country-wise,

(c) whether the decline In export has caused
hardship to the exporters; and

(d) if so, the steps taken by the Government to
boost the export of tea to these countries?
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THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM,) - (a) and (b).
Quantum of exports of tea to USA, UK and Germany
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during 1994-95 are estimated to be higher as compared
to 1993-94, as would be borne out from the following
figures :

Quantity in Million KGS Value in Rs. Crores

Year
UK. Germany U S.A,
Qty Value Qty. Value Qty. Value
1994-95  29.51 158.43 7.13 87.52 §.22 38.01
@ (April to February)
1993-94 25 45 142 58 6.37 77.69 3.81 42,28

@ (April to February)

@ Based on the figures of shipment licence issued for export by Tea Board

(c) and (d). Do not arise However, in order to
improve our market share in Europe and USA
promotional campaigns for Indian tea are undertaken
from time to time through Tea Board's offices at London,
Brussels and New York Steps taken in this direction
include participation 1n trade fairs/exhibitions; media
campaign to increase consumer awareness of the
various unique characteristics of Iindian tea and media
campaign to popularise Indian tea through the Tea
Board marketing logo. Tea Board have also undertaken
brand promotion schemes to popularise classic indian
teas abroad and also have launched a Darjeeling and
Assam Logo campaign in UK

Money Credit Scheme for Soap Industry

*634 SHR! CHHITUBHAI GAMIT . Will the Minister
of FINANCE be pleased to state

(a) whether the Government have assessed the
impact of the Money Credit Scheme for excise duty on
the production of minor oils for use In soap industry,

(b) f so, the details thereof,

(c) the revenue sacrifice made during the last three
years due to this scheme, and

(d) the beneficiaries of the scheme and the amount
of benefit denved by each beneficiary during the same
period?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRiI M V CHANDRASHEKHARA MURTHY)
(a) to (c) Notification No 46/89-CE (NT) dated
11 10 1989, as amended, provides for credit of money
equal to Rs 1000/- per tonne in respect of rice bran oll
and Rs 2800/- per tonne in respect of other specified
minor oils, if the same have been used in the
manufacture of soap.

it has been reported that the credit of money thus
taken during the last three years, in terms of the
Notification, was of the order of Rs. 16.26 crores In
1992-93, Rs 1936 crores in 1993-94 and Rs. 16.51
crores in 1994-95. The scheme essentially seeks to

provide incentive for greater use of minor oils as well
as for encouraging their production by the domestic
industry.

The credit of money Is available to all manufacturers
of soaps whether they are in the large scale sector or
In the SSI sector and irrespective of whether they have
the refining capacity within their own factory or they get
it done from outside on job-work basis.

It has been reported that during the past three years
the consumption of minor oils specified in the
Notification has shown an upward trond in line with the
objective thereof. The quantity of minor oils consumed
in 1992-93 was 1.48 lakh tonnes, in 1993-94, 1 58 lakh
tonnes and in 1994-95, 1.51 lakh tonnes.

{(d) Details in respect of beneficiaries of the scheme
are given in the attached Statement.

STATEMENT

S. Name Name Financial Money credit

N. of the of the Year  Utilised for

collection  Unit payment of
Collectorate duty on soap
(Rs In lakhs)

1 Bombay-ill M/s Vora 1992-93 3.65
Soap (1) 1993-94 2.35

Limited 1994-95 Nil

M/s. Hindustan 1992-93 3.45
Lever Ltd 1993-94 1.28
1994-95 5.56

1992-93 209.71
1993-94 199.19
1994-95 174.88

1992-93 25.52
1993-94 48.71
1994-95 32.05

2. Rajkot

3. Nagpur do

4 Guntur M/s. Jocil

Limited
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1 2 3 4 5 1 2 3 4 5
5 Trichy Nil Nil Nil M/s Hindustany1992-63 0 19 lacs
6 Madural M/a. Naga 1992-93 5.90 M/s Panka 1993-04 0 36 lacs
Oils Mills 1993-94 9.45 Soaps 1904-85 0.26 lacs
1994-95 Nil and Chemicals,
7 Jaipur Nil Nil Nil Cochin
8 Belgaum Nl Nil Nl 23 Surat M/s Vegetable 1992-93 14 00 lacs
9 Vadodara Nil Nil Nil Vitamin Foods 1093-94 8 00 lacs
10 Patna NIl NIl Nil 24 Dol z‘/’ Ls'"‘":’ :::;’:5 2'°: lacs
elhi s Sn Ram -93 4 97 lacs
11 Bolpur NIt Nil Nil Foods and 1993-94  6.09 lacs
12 BOMbly" M/s Hindustan 1992-93 277.34 Fertihzers 1994-95 4 59 lacs
Lever Ltd. 1993-94 284.44 Industnes
1994-95 106.44 M/s Naulakha 1992-93  0.94 lacs
13 Bhubne- M/s Utkal 1992-93 12.90 Eng Works 1993-94  0.12 lacs
shwar Soap 1993-94 1570 1994-95  0.02 lacs
Products 1904-65 1793 M/s Goramal 199293  Nil
14 Meerut M/s Garden 1992-93 227 Hariram 1993-94 201 lacs
Perfumes(P) 1993-94 254 ) 1994 95 16 64 lacs
L 1994-95 277
N i M/s Calcutta 1992-93  7.00 lacs
15 Hyderabad Nil n Nil Chemical Co 1993-94 33 00 lacs
16 Indore M/s Godrej ~1992-93 20 14 Limited 1994-95 40 00 lacs
Soap Ltd 1993-94 47 67
| 1994-95 67 34 26 Jamshed- Nil Nil NIt
M/s Pee Cee [1992-93  Nil pur
Casma Ltd 1993-94 3.37 27 Bangalore M/s Quality 1892-93 0 19 lacs
L1994-95 138 Soap Ind 1993-94 0 29 lacs
17 Visakha- NIl NIl NIl 1994-95 Nil
patnam M/s Wippro Ltd 1992-93 2275 lacs
18 Pune M/s. Tata 1992-93 234 lacs :::3:22 gg sg ::::
Vashisti and 1993-94 209 lacs
Detergents Ltd 1994-95 16 02 lacs M/s Kar:ataka 1 392-93 22 90 lacs
Soap an 1993-94 29 31 lacs
19 Bombay-il M/s. Godre| 1992-93 83 60 lacs
1994-95 88 13 lacs 28. Raipur M/s KN 1992-93 3 00 lacs
20 Goa NIl NIl Ni House Hold 1993-94 4 16 lacs
21.Madras M/s SSD.  1992-83  1.91 lacs Product 1984-05 303 lacs
Soaps 1993-94 097 lacs 29.Auranga- M/s Colgate  1992-93 37.76 lacs
Detergents 1994-95 077 lacs bad Paimolive 1993-84 51 07 lacs
M/s. Hindustan 1992-93 20 28 lacs (1) Ltd 1994-95 20 03 lacs
Lever Ltd 1993-94 40 44 lacs M/s Wipro Ltd 1992-93 29 08 lacs
1994-95 2479 lacs 1993-94 17.24 lacs
22.Cochin  M/s Tata 1992-93 68.89 lacs 1994-95 310 lacs
Olf Milis [1 993-94 108.21 lacs 30 Caicutta- M/s Kusum 1992-93 10.52 lacs
Co. Ltd. 1994-95 5475 lacs L} Product 1993-94 12.78 lacs
anakulam 1994-95 19 20 lacs
erged with
M/s Hindustan)1992-93 25 49 lacs 31.Aliahabad Nl Nil Nyl
M/s Tata 1993-94 36.07 lacs 32. Kanpur M/s Durga 1992-93 Nil
Olismils CalicutL1994-95 23 39 lacs Sewa Samiti  1993-94 N
(Merged with 1994-95 184 lacs
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1 2 3 4 5
M/s. Pratibha 1992-93 0 31 lacs
Chemicals . 1993-94 1283 lacs
. 1994-95 065 lacs
M/s Pee Cee
)] 1992-93 Nil
(Soap and 1993-94 559 lacs
Chamicals) 1994-95 4 39 lacs
M/s Pee 1992-93 Nit
Ceo (1) 1993-94 276 lacs
1994-95 2 35 lacs
M/s Hindustan 1892-93 133 66 lacs
Lever 1993-94 149 72 lacs
1994-95 107 84 lacs
M/s Gangeo  1992-93 27 73 lacs
Soap Works 1993-94 035 lacs
Ltd 1994-95 010 lacs
33 Chandigarh M/s Bakemans, 1992-93 31 89 lacs
(1) (P) Ltd 1993-94 3201 lacs
1984-95 57 04 lacs
M/s Hindustan 1992-93 86 52 lacs
Lever Ltd 1993-94 53 21 lacs
1994-95 14071 lacs
M/s Organic  1992-93 Nil
Chemical Oils 1993-94 3 67 lacs
1994-95 1567 lacs
M/s Hindustan 1992-93 9 17 lacs
Lever Ltd 1993-94 44 55 lacs
Malorketia 1994-95 43 12 lacs
M/s Oswal Fats 1992-93 18 10 lacs
and Ol 1993-94 57 10 lacs
1994-95 28 81 lacs
34 Ahmedabad M/s Ranijit 1992-93 Nil
Soap Factory 1993-94 Nl
Baroda 1994-95 037
M/s Hindustan 1992-93 16 76
() Ltd 1993-94 1079
1994-95 156
M/s Nirma Ltd 1992-93 63 60
Mandal 1993-94 106 34
1994-95 11679
M/s Gujarat 1992-83 091
Soaps Ltd 1993-94 Nil
1994-95 N1l
35 Coimbatore Nil Nil Nil
36 Shillong NIl Nil Nil
MONEY CREDIT SCHEME
Year Credit Utilised for
Duty Payment
(Rs in lakhs)
1992-93 1625 64
1993-94 193578
1994-95 1650 98

Trade with Myanmar

*635 SHRI LAETA UMBREY Will the Minister of
COMMERCE be pleased to state

(a) whether any Border Trade Agreement has been
signed between India and Myanmar,

(b) # so, the details thereof,

(c) whether any Border Trade points between these
two countries will be opened a long the borders of
Mizoram, Nagaland and Arunachal Pradesh in future

(d) # so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P CHIDAMBARAM) (a) to (e) A
Border Trade Agreement was signed between India and
Myanmar on 21 1 1994 The agreement provides for
trade between India and Myanmar through the land
route between Moreh In Manipur and Tamu in Mynamar
and between Champal in Mizoram and Hri in Myanmar
as also other places that may be notified by mutual
agreement of the two countries Under the Agreement
border trade 1s to be conducted in freely convertible
currencies or In currencies mutually agreed upon by
the two countries including through counter-trade
arrangements The traditional exchange of locally
produced commodities between people living along both
sides of the Indo-Myanmar border as per the prevailing
customary practice Including the barter mechanism is
also allowed to continue under the Agreement The
agreement provides for conduct of border trade through
Champai in Mizoram as well as other places which may
be mutually agreed upon

Acquisition of Property by L.T. Department

*636 DR LAXMINARAYAN PANDEYA

MAJ GEN (RETD) BHUWAN CHANDRA
KHANDURI

Will the Minister of FINANCE be pleased to state

(a) the number of residential/commercial properties

impounded and acquired by the Income-tax authorities
on the ground of lower consideration shown in the sale
documents during the last three years, State-wise,

(b) the premium received by the Government on
the public auction of these properties in the respective
years,

(c) whether Public Accounts Committee has made
any recommendations to streamline the scheme,

(d) if so, being taken by the Government for
implementation of these recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRIM V CHANDRASHEKHARA MURTHY)
(a) and (b) The detalls of the number of immovable
properties purchased by the Appropriate Authority of
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the income Tax Dapartment during the last 3 financial
years 1992-83, 1893-94 and 1994-95 and the surplus
accruad to the Government on sale of properties in this
period are given in the attached statement.

(c) Yes, Sir.

(d) The Public Accounts Committee has given
recommendations for extending the coverage of the
scheme, plugging of certain loopholes noticed in the
working of the scheme and making amendments in the
law with a view to incorporating the principles laid down
by the Supreme Court while uphoiding the constitutional
validity of the scheme. Some recommendations on
procedural points have also been given by the
Committee.

(e) Some recommendations of the Public Accounts
Committee have already been accepted by the
Government. Some other recommendations of the
Committee are receiving attention of the Government.

STATEMENT
S. State/ No. of purchase Surplus accrued
No. Union orders made by to the Govern-
Territory the Appropriate ment on sale
Authority of the of properties
Income Tax in the period
Department in mentioned in
the Financial Column (3)
years 1892-93, (Rs. in crores)
93-94 & 94-95
1 @ (3) (4)
1. Maharashtra 242 103.65
2 Gujarat 39 4.07
3 Bihar 4 -
4 Madhya Pradesh 1 -
5 Uttar Pradesh 18 0.62
6 Karnataka 23 2.28
7 Andhra Pradesh 4 -
8. Kerala 2 0.56
9 Tamil Nadu 14 0.99
10 Rajasthan 3 0.22
11  West Bengal 8 1.43
12. Haryana 5 -
13. Delhi 42 6.95
14 Chandigarh 2 0.48

Rural Credite

*637. SHRI SOBHANADREESWARA RAO VADDE:
Will the Minister of FINANCE be pleased to state

(a) whether the Government are aware that the
rural credit being made available at present is much
below the desired level; and
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(b) if so, the steps proposed to be taken to make
available more credit to rural areas to increase the
productivity and to activate the rural economy?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE : (SHRI M.Vv. CHANDRASHEKHARA
MURTHY) : (a) The Working Group of Planning
Commission has estimated that the credit requirements
for agriculture and allied agtivities in the 8th Plan would
be Rs. 105790 crores. The requirements of rural credit
are also reflected in the annual credit plans prepared
for the districts. Credit is made available through the
network of branches of commercial and regional rural
banks and through cooperatives.

For the years 1992-93 and 1993-94, the
disbursement of credit in rural areas is Rs. 15168 crores
and Rs. 17337 crores respaectively. .

(b) Some Iimportant measures taken to
strengthen the rural credit system are given in the
attached statement.

STATEMENT

Measures Taken to Strengthen and Streamline the
Rural Credit System in the Banks

1. Advances to priority sector, which include
agriculture, village and cottage industries,
artisans, trade etc should be at least 40 per
cent of net credit

2. Advances to agriculture should be at least
18 per cent of net credit (within the overall
target of 40 per cent).

3. Advances to weaker sections (i.e small and
marginal farmers, SC/ST, Integrated Rural
Development Programme (IRDP)
beneficiaries, Differential Rate of Interest
(DRI) beneficiaries etc.) would be at least 10
per cent of net bank credit (within the overall
target of 40 per cent).

4. Disposal of loan appiications upto Rs. 25,000
within a fortnight and those over
Rs. 25,000/- within 8 to 9 weeks.

5. Delegation of appropnate sanctioning powers
to the rural branch managers so that majority
of loan applications from weaker sections
are sanctioned at branch level itself.

6. No collateral security should be taken by
way of mortgage of land/charge on land or
third party guarantee on crop loan upto Rs
15,000/- and term loan upto Rs. 10,000/
where moveable assets are created. The limit
15 Rs. §,000/- where immoveable assets are
created.

7. No margin is required for agricultural loans
upto Rs. 10,000/- for short term, medium/
long term.
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. Banks were advised that with a view to

promoting investment In agriculture,
particutarly In the high-tech areas such as
acquaculture, floriculture, tissue culture, there
should be atleast one specialised branch of
a commercial banks_in each State (set up by
the convenors of the respective State Level
Bankers' Committee) to adequately deal with
high-tech agricultural loans.

A Rural Infrastructural Development Fund has
been established R.I.D F with NABARD. The
contribution to this fund come from the
Commercial Banks which will be required to
contribute in amount equivalent to the bank’s
shortfall in achieveing, the priority sector
target for agriculture elending, subject to a
maximum of Rs. 1.5 per cent of the bank's
net credit. The Fund will be used to provide
loans to State Government and State owned
Corporations for completing ongoing projects
relating to medium and minor irrigation, soil
conservation, watershed management and
other forms of urural infrastructure.

NABARD has opend exclusive line of credit
amounting to Rs. 400 crores for 114 tribal
districts through out the country. This line of
credit is available to Cooperatives and RRBs.
NABARD has earmarked Rs. 150 crores for
providing refinance to banks for loans
granted to SC/ST beneficianes.

40 Regional Rural Banks (RRBs) from all
over the country have been selected by GOI
for comprehensive restructuring. Funds for
cleansing the balance sheets of these banks
as well as augmenting their liquidity are
proposed to be released to these banks in
the form of equity.

To streamline the working of the State
Cooperative Institutions, NABARD has asked
the SCBs and SLDBs to prepare specific
development action plans. NABARD is also
entering into Memorandum of Understanding
with the concerned State Governments and
the Apex Cooperative Institutions. It is
expected that this exercise would result in
better functioning of the cooperative
Institutions.

Khadi and village industries provide crucial
non-farm earning opportunities to rural
population. A new scheme will be established
under which the banking system will provide
Rs. 1000/- crores on a consortium basis,
through the Khadi and Village Industries
Commission (KVIB) which will lend to viable
khadi and village industry units either directly
or though the State Level Khadi and Village
Industries Boards (KVIBS). The Central and
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State Governments will guarantee these loans
by commercial banks to KVICs and KVIBs
respectively.

The handloom sector employs millions ot
poor weavers. At present, NABARD
refinancing to this sector is restricted to the
flow of credit through the District and State
Cooperative Banks. Henceforth, NABARD will
extend refinancing to commercial banks also
for extending credit to cooperative handloom
Institutions.

With a view to help small scale Industry which
employs 14 million workers and account for
40 per cent of total manufacturing output and
35 per cent of our exports, a Technology
Development and Modernisation Fund will
be established in the Small Industries
Development Bank of India (SIDBI). The initial
amount earmarked for this Fund will be Rs.
200/- crores.

A National Equity Fund Scheme was
establishment In 1987 to provide equity
assistance to tiny small scale units with
projects of less than Rs 10 lakhs and located
in places with a population of not exceeding
§ lakhs. It is proposed to extend this Scheme
to all is small scale units Irrespective of their
location except for units In Matropolltan
areas. The scheme, which is managed by
SIDBI, will continue to be funded by the
Central Government and SIDBI on 50:50
basis.

Adequate avalilability of credit from t#he
banking system In critical for the small scale
sector. The Government, in consultation with’
banks, has formulated a Seven Point Action
Plan for improving the flow of credit to this
sactor. A key feature of the Plan is the setting
up of spacialised bank branches to serve the
needs of small scale units in 85 identified
districts, each with more than 2000 registered
small scale units. The public sector banks
will ensure that 100 such dedicated branches
are operational before the end of 1995-96.

With a view to accelerating industrial
development In the North-Eastern Region, a
new North Eastern Development Bank
(NEDB) is being established to finance
creation, expansion of industrial enterprises
and Infrastructure projects in the region. The
Bank will be located within the region. It will
have an authorised capital of Rs. 500 crores.
Initial contribution to capital will be provided
by All India Financial Institutions such as
ID8BI, ICICI and UTI, providing scope for
contribution from other investors
subsequently.
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Export of Grapes

*638. SHRI RAJENDRA AGNIHOTRI : Will the
Minister of COMMERCE be pleased to state:

(a) whether there is any decline In export of grapes
during the 1994-95 In comparision to 1993-94;

(b) it so, the reasons therefor;

(c) whether the Government have fixed any target
for the export of grapes during each of the last two
years; :

(d) if so, the dbtails thereof and the acheivements
made so far including the current year, and

(e) the steps taken by the Government to boost the
export of grapes?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) and (b).
Total value of grapes exported during 1993-94 and
1994-95 (April to December, 1994) are as under :

Value : Rs In Lakhs.

1993-94 1993-94 1994-95
(Apr. -Dec.) (April-Dec.
'93) '94)
Value Value Value
(i) Fresh Grapes 3390.00 910.53 1922.00
(i) Drnied Grapes 2.72 0.98 3.46

(Sources . DGCI&S, Calcutta)
(¢) No, Sir.
(d) Does not arise.

(e) Steps taken to boost the export of grapes Inter-
alia include :

(i) Establishment in the public/private sector of
nurseries and tissue culture units.

(ll) Expansion of area under fruit cultivation and
setting up of demonstration plots;

(iii) Providing training to farmers;

(iv) Grant of financial assistance for establishing
infrastructural and post-harvest and
processing facilities, strengthening quality
control, Improved packaging, export
promotion and market development, and
promoting exports of identified products
through brand promotion compaigns,;

(v) Arranging Buyer Seller Meets and
participation in International Fairs/Exhibitions.

New Scheme for Development of Tea

*639. SHRI MANORANJAN BHAKTA : Will the
Minister of COMMERCE be pleased to sfate:

(a) whether Tea Board has formulated any new
scheme for the promotion of tea;
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(b) i so, the details thereof;, and

(c) the time by which the scheme is likely to be
implemented?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) No Sir.
However, a number of ongoing scheme are being
implemented by the Tea Board for development of
production and promotion of indian tea in the overseas
markets.

(b) and (c). Do not arise.

Operation by Foreign Airlinee

*640. SHRI NURUL ISLAM :
SHRI DHARMANNA MONDAYYA SADUL :

Will the Minister of CIVIL AVIATION AND TOURISM
be pleased to state :

(a) the criteria being adopted by the Government to
permit foreign airlines for operating flights in the country;

(b) the names of the airines which are operating
national/- international flights and the number of flights
operated by them in a week;

(c) the number of places amongst them where flights
by Air India and Indian Airlines are aiso being operated;

(d) whether Indian air services are not taking full
benefit of their share;

(e) if so, the reasons therefor;

(f) whether the Government would permit Indian
Airlines to operate overseas flight involving short
distances to cover up this loss;

(9) It so, the detaiis thereof, and
(h) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI| AZAD) : (a) Tratfic rights to foreign
airlines for international operations are granted on the
basis of reciprocity, keeping in view the demands of
tourism, travel and international trade.

(b) and (c). Foreign Airlines are not granted traffic
rights on domestic sectors. The requisite Information in
regard to international operations is given in the

attached Statement.

(d) and (e). Due to constraints of aircraft capacity
and operating crew as well as lack of adequate traffic
potential on certain routs, the Indian carriers are
presently not utilising their full entitiemente.

(f) to (h). Indian Airlines is already operating services
to Nepal, Sri Lanka, Maldives, Pakistan, Bangladésh,
Kuwait, Oman, U.A.E., Singapore, Malaysia and
Thailand.
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STATEMENT 1 2 a 4 5 s
Foreign Carriers' Operation to India Frequency Per
Week in Each Direction 26. Lufthansa Germany 13 Yes No
27. Majaysian Malaysia 8 Yes Yes
S. Airlines Country  No. of Whether Whether Airlines
No Frequency/ Al is IC Is 28. Oman Air Oman 5 Yes Yes
Week Optg.  Optg. to 29, Pakistan Pakistan 12 No Yes
Countr- ries 30. Qatar Qatar 3 Yes No
ries
Airlines
1 Aerofiot  Russia 7 Yes No 31. Royal Jordan 4 No No
2 A Canada 5 Yes No Jordanian
Canada 32. Royal Nepal 17 No Yes
3 Air France 6 Yes No Nepal A/L
France 33. Suadia Saudi Arabia18 Yes No
4 Ar Lanka Sri Lanka 22 No No 34, S.IA. Singapore 17 Yes Yes
S AIr Maldives 2 No No 35. South South Africa 2 Yes No
Maidives African
6 Air Mauritius 3 Jv No AW
Mauritius Partner 36. Swiss Air Switzerland 7 Yes No
7 Awr Ukraine 2 No No 37. Syrian Air Syria 2 No No
Ukraine 38. Tajikistan Tajikistan 2 No  No
8 Alitalia Italy 3 Yes No Int'l
9 :";‘h":n Afghanistan 8 No No 39. Tarom Romania 2 No No
10 Biman Bangla- 28 No Yos 40. Thal Thailand 8 Yes Yes
Alrways
Bangla- desh
desh 41. Turkmeni- Turkmenistan1 No No
11 Bntish U.K. 14 Yes No stan AL
12. Cathay  Hong Kong 4 Yes No ) stan AW _
Pacific 43. Yemenia Yemen 2 No No
13 Delta US.A. 7 Yos No AlYemda 2 No No
Tower Arr 2 Yes No
14 Druk Alr - Bhutan 4 i No No Collection of Funds through Commercial
15 Egypt Air Egypt 1 No, No Papera by Fis
16. EL AL Israel 3 No No
17. Emirates  Dubal 22 Yes  No 6328. SHRI SANAT KUMAR MANDAL : Will the
18 E:hloplan Ethiopia 3 No No MINISTER OF FINANCE be pleased to state :
Airlines
(a) whether the Government have at any stage since
19 Guif Alr :Bulf 41 ;es Yos the issue of commercial paper in 1880 as part of the
20 lran Alr  lran ! ° No on-going reforms in the financial sector, made any
21 Kazakh- Kazakhstan 2 No No appraisal of its utility;
stan
Airlines (b) if so, the outcome thereof and If not, the reasons
22 Kenya Kenya 3 No No therefor;
Airways (c)whether some front-line companies recently
23 Korean Korea 1 No No “defaulted” on repayments of their commercial paper
Alr (CP) and Inter-corporate deposits (ICD) commitments;
24 KLM. Netherlands 7 No No (d) it so, the details of these companies; and
25 ﬁ:’ra::s Kuwalt 10 Yes Yes (e) the action taken or proposed to be taken in the

matter?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). Reserve Bank of India (RBI) has reported
that while no specific study was undertaken by it, the
guidelines for issue of Commercial Paper (CP) have
been modified from time to time based on internal review
of CP as a money-market instrument.

In terms of the directions issued by RBI In December
1989 setting out the gulidelines for issuance of CP, a
company was eligible to issue CP provided, /nter-alia,
its tangible networth was not less than Rs. 10 crore, its
fund-based working capital limit was not less than Rs.
25 crore and the rating of the CP by a recognised rating
agency was not below the prescribed level. Further,
shares of the company Issuing CP were required to be
listed on the stock exchange and the extend upto which
CP could be issued was restricted to 20% of the fund-
based working capital limits, These guidelines have
been reviewed from time to time with a view to further
widening the scope for issuance of CP in the primary
market as also to provide more flexibility to companies
issuing CP.

(c) RBI has reported that no reports have been
received by it from banks regarding defaulits in
repayment of CP on due dates.

(d) and (e). Do not arise.

Credit to Mauritius

6320. DR. VASANT NIWRUTTI PAWAR : WiIll the
Minister of FINANCE be pleased to state :

(a) whether the Government have recently offered
credit to Mauritius and signed an agreement in this
regard,

(b) if so, the total credit offered; and
(c) the details of the repayment schedule?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). Government of India have extended a
Government-to-Government credit of US $§ 3.2 Million
(equivalent to Rs. 10 crores (Approximately) to the
Government of Mauritius recently. The credit agreement
to this effect was signed on 6 9.1994. The credit is
repayable in 24 half yearly instalments of US § 0.132
Million each, starting from 1.10.1997, except for the last
instaiment of US § 0.166 Million.

Report on indian Economy

6330. SHRI JAGAT VIR SINGH DRONA : Will the
Minister of FINANCE be pleased to state :

(a) whether the Washington based iInstitute of
International Finance (lIF) has brought out a report on
Indian Economy;
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(b) it so, the findings thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Yes, Sir. ’

(b) The Institute of International Finance has
prepared a summary appraisal of Indla. The report notes
the success of economic reforms in India.

(c) The Government have noted the support
provided to economic reforms in the report.

[Transiation]
Bank Loane to Farmere in Rajasthan

6331. SHRI KUNJEE LAL : Will the Minister of
FINANCE be pleased to state :

(a) the number of small and marginal farmers in
Rajasthan to whom loan has been given by the
cooperative, commercial and reglonai rural banks for
ingtallation of tubewells and boring purpose during the
last three years;

(b) whether the Government have received
complaints regarding irregularities In providing the above
financial assistance during the said period; and

(c) i so, the details thereof and the action taken
thereon together with the efforts being made to check
such irregularities?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.v. CHANDRASHEKHARA MURTHY):
(a) Reserve Bank of India (RBI) has reported that the
detalils of loans provided to small and marginal farmers
In Rajasthan by the cooperative, commercial and
regional rural banks separately for installation of
tubewells and boring purposes during the last three
years are not available. However, Information regarding
the financial assistance provided to farmers by all
scheduled commercial banks In Rajasthan for Minor
irrigation schemes including construction of shaliow and
deep tube wells, tanks, etc purchase of drilling units,
constructing, deepening, clearing of surface wells, boring
of wells, etc. during the last three years is given below:

Year ended No. of Alcs Amount (Rs. crores)
June 1981 15395 16.50
June 1992 10859 15.69
June 1983 10338 14.58

(latest available)

(b) and (c). Complaint against banks regarding
irregularities in the grant of financial assistance, as and
when received, are taken up with the concerned banks
for remedial action.
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EPF of Beedi Workers

6332. SHRI VIJOY KUMAR YADAV :
SHRI N.J. RATHVA :

Will the Minister of LABOUR be pleased to state :

(a) whether the Government are aware of the
complaints regarding fraudulent deposits in the provident
funds of the Beedi workers of Bihar and Gujarat due to
which large scale resentment is prevailing among them,

(b) 1t so, whether the Government have conducted
any Inquiry in this regard;

(c) it so, the findings of the inquiry; and
(d) the action taken by the Government thereon?

THE MINISTER OF LABOUR (SHRI PA. SANGMA):
(a) to (d). The information is being collected and will be
faid on the Table of the House in due course.

Investment in Small and Medium Induetriee in U.P.

6333. SHRI SURENDRA PAL PATHAK : Will the
Minister of FINANCE be pleased to state :

(a) whether the Government are aware that despite
the heavy investment made in Uttar Pradesh during the
last one year the desired growth rate could not be
achieved in small and medium scale industries of the
State;

(b) ¥ so, whether the Government propose to chalk
out any plan to encourage the said small and medium
scale industries through the nationalised banks in the
State; and

(c) it so, the details thereof?

THE MINISTER OF STATE-IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). The information is being collected and will be
laid on the Table of the House to the extent available.

Cese from Bidl Workers

6334. SHRI N.J. RATHVA : Will the Minister of
LABOUR be pleased to state :

(a) the amount collected as cess as on March,
1995 from the Bidi factories situated in tribal districts of
Gujarat State; and

(b) the amount incurred on the welfare for Bidi
Workers during the above period?
THE MINISTER OF LABOUR (SHRI P.A. SANGMA):

(a) and (b). Information is being collected and will be
laild on the Table of the House.
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{English]
Demands of Employeee of L.I.C.

6335. SHRI RAM NAIK : Will the Minister of
FINANCE be pleased to state :

(a) whether some demands of the employees of
Life Insurance Corporation are pending since 1991;

(b) it so, the salient features of the pending
demands; and

(c) the steps taken/proposed to be taken to meet
the demands of the employees?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY).
(a) to (c). The major demands of the Employees’ Unions
of the LiC relate to (i) non-privatisation of life insurance
industry; (il) restoration of collective bargaining right,
(iil) implementation of pension scheme; (iv) removal of
salary celling for payment of bonus and (v) wage
negotiation.

At present the life insurance business is the
exclusive privilege of LIC under the Life Insurance
Corporation Act, 1956 and any change in this regard
requires amendment to the Act. Similarly, restoration of
collective bargaining right also requires an amendment
to the Life Insurance Corporation Act, 1956 as under
this Act, only the Central Government may make rules
to provide for the terms and conditions of service of the
employees of LIC. No proposals to amend the Act is
under consideration of the Government at present.

The LIC employees are paid ex-gratia payment in
lieu of bonus on Central Government pattern. Recently
the Government has approved a pension scheme and
one additional increment for the Class-ill and IV
employees for cooperating in implementing the
Corporation's computerization programe. Meaningful
wage hegotiations can take place only after the financial
impact of these recent measures is known.

Revised Pay Structure in Regional Rural Banks

6336. SHRI AJOY MUKHOPADHYAY : Will the
Minister of FINANCE be pleased to state :

(a) whether the revised salary structure and other
benefits as per Sixth Bipartite Agreement for workmen
of commercial banks has not yet been implemented in
Regional Rural Banks though the Government order
dated February 22, 1991 and March 20, 1993 have
categorically authorised the regional Rural Banks to
extend such benefits to their staff;

(b) # so, the reasons therefor; and

(c) the action taken by the Government in this
regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). The Government of india's circular dated 22nd
Feb., 1991 and NABARD's circular dated 20th March,
1993 refer to the extension of benefits on the basis of
the 4th and Sth bipartite settlements of Commercial
Banks to Regional Rural Bank employees. These
circulars do not specifically refer to the extension of
benefits of future bipartite agreements in Commercial
Banks to the workmen staff of the Regional Rural Banks
(RRBs) The remuneration of officers and other
employees appointed by a Regional Rural Bank is to
be determined by the Central Government under RRBs
Act, 1976.

Growth In Tourism

6337. SHRI A VENKATESH NAIK
SHRI SHRAVAN KUMAR PATEL -

Will the Mmister of CIVIL AVIATION AND TOURISM
be pleased to state :

(a) the percentage growth in tourism during the
year 1992, 1993 and 1994 indicating the actual volume
of tourist traffic registered, and

(b) how does it compare with the growth in giobal
tounsm during these years?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI! AZAD) (a) and (b) The
percentage growth of tourist arrivals in India and global
tourist traffic during the year 1992, 1993 and 1994 were.

Year  Tourist %Change Global %Change

Arrivals Tourist

(Actual) Tratfic

(In million)
1992 1867651 - 502.9 -
1993 1764830 565 5129 20
1994 1886433 6.9 528 4 30
‘EXIM’ Bank

6338 SHRI DHARAMABHIKSHAM : Will the
Minister of FINANCE be pleased to state :

(a) whether the Government of Andhra Pradesh
has sought a Regional Office of 'EXIM' Bank in the
State; and

(b) if so, the reaction of the Union Government
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY)'
(a) Export import Bank of India (Exim Bank) has reported
that it has not received any request from State
Govemment of Andhra Pradaesh for opening of its office
in the State.

(b) Does not arise.
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Group Life insurance Scheme

6338. SHRI MANIKRAO HODLYA GAVIT .
SHRI SRIKANTA JENA :

Will the Minister of FINANCE be pleased to state

(a) whether an expert Committee has been set up
to supervise the operation of National Social Assistance
Scheme and the Group Lite insurance Scheme; and

(b) f so, the composition thereof and the mam
functions assigned to it?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M V CHANDRASHEKHARA MURTHY)
(a) and (b). A Committee has been constituted on the
12th Aprii, 1995 to operationalise the announcement
made by the Finance Minister with regard to the National
Social Assistance Scheme and Group Life Insurance
Scheme in rural areas. The Composition ot the
Committee and the terms of reference of the Committee
are given in the attached Statement | & |l respectively

STATEMENT-I

Composition of the Committee

1. Shn BN Yugandhar,
Secretary, Ministry of
Rural Areas and Employment,
Government of India

2. Secretary Expenditure or
his representative

3 Secretary Welfare or
his representative

4 Advisor (Rural Development),
Planning Commission.

5 Prof S Gubhan,
Madras Institute of
Development Studies.

6 Smt Nirmala Buch,
Member, PESB

7 to 10 A representative each of the State
Governments of Karnataka, Madhya Pradesh,
Rajasthan and West Bengal

Chairman

Member

Member

Member

Member

Member

In addition to above, for purposes of working out
the details regarding the Group Life Insurance Scheme
of LIC, the Committee could co-opt senior officiais of
LIC and Department of Insurance to assist them
Similarly, officlals of Ministry of Health and Family
Waelfare may be coopted with the work of the Committee

STATEMENT Il

Terms of Reference of the Committee

(1) To work out the salient features of the new
Centrally Sponsored Scheme on National Social
Assistance for the poor comprising of the three
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components, namely, (a) old age pension, (b) lump-
sum survivor benefits to rural households, and (c)
provision of sustenance for pre-natal and post-natal
maternity care to women belonging to poor households
for the first two births

(2) To work out the eligibility critena for persons
who would benefit from these three schemes and the
manner In which these criteria will be implemented and
administered at the field level, especially in Panchayats

(3) To work out the details relating to the sharing of
the costs between the Centre and the States, keeping
in view the objectives of the scheme

(4) To work out the annual expenditure of the
scheme, especially during the commencement year
1995-96 and the appropriate provisions required for its
Implementation

(5) To work out the modalities for ensuring the flow
of funds and Institutional arrangements through
Panchayats for identification and prompt disbursement
of these benefits, including methods of verification of
claims

(6) To work out the linkages with health care and
family welfare measures to those benefiting from the
provision of assistance for pre-natal and post-natal
maternity care

(7) To work out the detaled framework for ensuring
that this scheme I1s properly monitored and made
accountable to State Legislatures and the Parllament
for distribution of benefits and their appropriate
utiisation

(8) To work out the salient features of the Group
Life insurance Scheme of the LIC which will be
implemented by Panchayats tn rural areas In
consultation with LIC

(9) Any other matter of relevance and importance
connected with these

Transportation of Haj Piigrims

6340 SHRI MULLAPPALLY RAMCHANDRAN Will
the Minister of CIVIL AVIATION AND TOURISM be
pleased to state

(a) whether Air India has entered Into an agreement
with any other airlines for transportation of Haj Piigrims,

(b) it so, the details thereof, and

(c) the reasons for engaging other airlines for this
purpose?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) (a) and (b) Arr India has
wetleased B747 aircraft from M/s Tower Air, to carry
about 30,864 Haj pligrims over 70 flights in each
direction between four points in India viz Bombay, Delhi,
Calcutta and Madras and Jeddah at a contracted price
of US § 14,660 400 (or approximately Rs 42 18 crores)

MAY 19 1995
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which covers aircraft hire, crew, all maintenance suppoft,
Hull/third party insurance and fuel Other cost of
operations are to be borne by Air India

(c) Deployment of Air India aircraft, for Haj
movement, would have involved large scale disruption
of scheduled Air india flights, causing Inconvenience to
thousands of passengers

Kuwait-Trivandrum Air Link

6341 PROF PJ KURIEN Wil the Minister of
CIVIL AVIATION AND TOURISM be pleased to state

(a) whether the Government have received
representations from Indians in Gulf countries against
the recent change in routes effected by Air India on its
direct flight on Kuwait/Trivandrum sector

(b) f so, the details thereof, and
(c) the action taken by the Govt In this regard?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) (a) and (b) A
representationehas been received against routing the
Trivandrum/Kuwalit flight via Goa

(¢) When the flight was operated direct on
Trivandrum/Kuwait route, the load was low From
26 03 95, Arr India has re-routed the Trivandrum/Kuwait
fhght via Goa to improve the seat factor and provide a
direct service to people of Goa

MMTC

6342 SHRI GOPI NATH GAJAPATHI WiIll the
Minister of COMMERCE be pleased to state

(a) whether the Minerals and Metals Trading
Corporation Limited (MMTC) have diversified its
activities,

(b) if so, since when and the details of the
diversification programme launched by MMTC so far,

(c) the diversification activities proposed to be
launched by MMTC during the remaining period of the
Eighth Plan, and

(d) the target fixed under each of the programme?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P CHIDAMBARAM) (a) to (c)
Consequent to the decanalisation of import and export
of a number of items which were earlier canalised
through MMTC, MMTC has Initiated action for
diversification of its activities into new areas such as
Agro Products, Marine Products, Textiles, Leather,
Chemicals, Drugs and Pharmaceuticals These activities
would continue for the remaining period of the Eighth
Plan and beyond

(d) No specific targets have been fixed by MMTC
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Foreign Exchange

6343 SHRI SUSHIL CHANDRA VARMA Wil the
Minister of FINANCE be pleased to state

(a) whether the official rates of foreign exchange
and market rates of exchange are different,

(b) ¥ so, the detalls thereof,

(c) the manner in which the Government propose to
correct this imbalance,

(d) whether the Government contemplate restricting
imports or imposing some other restrictions on money
transfer,

(e) if so, the detalls thereof,

(f) whether the Government propose to depreciate
the currency in terms of dollar particularly when the
annual inflation rate continues to be fluctuating around
10 per cent, and

(g9) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! MV CHANDRASHEKHARA MURTHY)
(a) to (c) Under the unified exchange rate system in
vogue since March 1993, the exchange rate of the
rupee is determined by the market forces of demand
and supply The Reserve Bank of India follows the
market In fixing its buying and selling rates as well as
its reference rate which 1s used for transactions in SDRs
and with the countries in the Asian Clearing Union

(d) No, Sir
(e) Does not arise
(f) No, Sir
(9) Does not arise

Income Tax Payees In A.P.

6344 SHRI DATTATRAYA BANDARU Will the
Minister of FINANCE be pleased to state
(a) whether the Government have conducted any

survey In respect of the number of income-tax payees
engaged in trade and industry in Andhra Pradesh,

(b) it so, the total number of income~tax*payoes
engaged in trade and industry as on May 31, 1994,

(c) whether all these income-tax payees have made
the full payment of their income-tax dues,

(d) i not, the number of such tax payees who have
not made full payment of their income-tax dues,

(e) the total amount of Income-tax dues against
them,

(f) the details of these fifty industrialists and
businessmen against whom the maximum amount of
Income-tax is due, and

{9) the steps being taken by the Government to
recover these dues?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M V CHANDRASHEKHARA MURTHY)
(a) Yes, Sir

(b) Separate figures of Income-tax assessees
engaged in trade and Industry in Andhra Pradesh are
not available since such classification is not prescribed
in the reporting system Culling out the information will
involve perusal of lakhs of files, the efforts for which
may not be commensurate with the result intended to
be achieved However, the total number of income-tax
assessees of all categories in Andhra Pradesh as on
31 594 was 4,62,054

(c) to (e) Major portion of the tax demand is
collected by way of tax deducted at source, advance
tax and self-assessment tax Whatever taxes remain
outstanding are mostly disputed in appeal Wherever
the demand has become final, coercive steps are taken
to recover the same In view of the reply at (b) at pre-
page, no separate statistics Is available to identify
assesseos engaged In trade and industry against whom
the demand Is outstanding However, the total income-
tax arrear demand as on 31 5 94 for Andhra Pradesh
Region Is Rs 244 91 crores

(f) The hst of fifty industrialists and businessmen
against whom the maximum amount of income-tax Is
due as on 30 6 1994 1s given In the attached Statement

(g) The cases of tax arrears are constantly
monitored and wherever required, coercive steps are
taken to recover the demand such as, attachment of
Bank Accounts, attachment and sale of moveable and
immovable properties etc Such taxes are also being
collected in Iinstaiments in some cases

STATEMENT

1 Coromande! Fertilizers Private Limited

2 AP State Essential Commodities

3 WM/s Swastic Oll Industries

4 M/s Singaren: Collaries Co

5 Indian Ocean Alginates Limited

6 National Mineral Development Corporation

7 AP Paper Mills Limited

8 AP State Civil Supplies Corporation Limited

9 AP Steels Limited

10 Duncan Tobbaco Co

11 Asian Wire Ropes Private Limited

12 Rural Development Advisory Service

13 Nizam Sugar Factory

14 Hoe Leather Garments
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15
16
17
18
19
20
21
22
23
24
25
26
27
28
29

30
31
32

a3
34
35

36
37
38
39
40

41
42
43
44
45
46

47
48
49
50
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Y Srinivas Reddy

M/s Artos Brevenes Limited Ramchandrapuram
Srt DN Siva Prasad, Madamapalle

Kumar Liquors and Beers

M/s Sarvaraya Textiles, Kakinada

M/s Andhra Alloys (P) Limited Visakhapatnam
M P Industrial Development Corporation
Bharat Televisions Limited

Midwest Leasing Limited

S T Gopal Reddy, Nellore

S Premlatha

M/s Veljan Hydrair Limited

M/s Spartek Granites Limited Viayawada
Water Development Soclety

Late Sn Uppalapati Krishnay Rao Rep L/R Smt
U Leela Laxmi Kumar, Vijayawada

Sn L Narsa Reddy, Guntur
Sri V Venkat Rao

Andhra Mech.amcals & Electricals Industries
Limited

M/s Singh Poultry (P) Limited
NB Mir Barkat Ali Khan

M/s Annapurna Distributors (P) Limited,
Vijayawada

L Avenir Steels Private Limited
Primus Kabsons

Ramavtar Sikaria

Rayalaseena Concrete Sleepers
M/s Marine Fishenies Private Limited
Viakhapatnam (Sn K J S Sethi)

Pes Engineers

M/s Kohinoor Glass Factory

M/s Dnill Rock Engineering Private Limited
Boos! Vasudev

Y Rama Reddy

M/s Dredging Corporation of india Limited
Visakhapatnam

G S Prakasha Rao
M Raja Gopala Raju
OMC Computers

Sn Vallabh Toshniwal
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Payment of Fraudulent Claims by New india
Assurance Company

6345 DR RAMESH CHAND TOMAR WiIll the
Minister of FINANCE be pleased to state

(a) whether some cases regarding payment of
traudulent claims by the New India insurance Company
Limited, Delhi Regional Office-I have come to light
recently,

(b) it so, the details thereof,

(c) the details of claims paid to persons having no
Insurance policy in force on the date of loss/accident,

(d) the detalls of claims re-opened for payment in
19984-95 which were earlier rejected/closed by the
Company, and

(e) the action taken or proposed to be taken by the
Government to regulate the payment of claims by the
Insurance companies?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M V CHANDRASHEKHARA MURTHY)
(a) and (b) The New India Assurance Company Limited
has reported that no such case came to light recently

(c) The Company has reported that in one case, the
premium cheque collected by the Company could not
be realised due to improper deposit of the cheque by
the Company into the Bank The insured was not
informed about the non-coilection The Company
rectified the position by collecting the premium in
question in cash and settled the claim thereafter

(d) The Company has reported that it 1s their normal
practice to re-open and re-examine a claim on receipt
of representation from the insurer

(e) There are already detailed guidelines/
instructions/procedures to regulate the payment of claims
by the Insurance Companies

Control on Management of Blue Chip Companies

6346 DR R MALLU
DR LAL BAHADUR RAWAL
SHRI PG NARAYANAN

Will the Minister of FINANCE be pleased to state

(a) whether the financial institutions have evolved
a policy for controlling the management of all blue chip
companies where their share holding exceeds 30% of
the equity,

(b) whether any consortium has been formed of
financial institutions hke IDBI, IFCI, ICICI, UTI and LIC
to directly manage such units and select the Chairman
and other operating officers,

(c) it so, the detalls thereof,

(d) the mode of selection of the Chief Executive of
such units,
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(e) whether the Public Enterprises Selection Board
Is also proposed to be Involved therein, and

{f) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V, CHANDRASHEKHARA MURTHY):
(a) Industrial Development Bank of India (IDBI) has
reported that the financial institutions (Fls) do not
generally interfere in day to day management of private
sector units. Fls have evolved appropriate mechanism
to maintain effective linkage with their borrowers An
important linkage with the borrowers is the appointment
of nominee directors on the Board of assisted units. Fis
have evolved guidelines in respect of nominee directors.
The nominee directors are expected to act in the best
interest of the company and also safeguard the interest
of the Fl concerned.

(b) No, Sir.
\c) Does not arise.

(d) and (f). Schedule Xlil of the Companies Act,
1956, as amended from time to time, deals with
appointment of Managing Directors/Wholetime Directors/
Managers of public limited companies

(e) There 1s no such proposal

Seminar on Bank Audit

6347. SHRI RAJNATH SONKAR SHASTRI Wil
the Minister of FINANCE be pleased to state .

(a) whether the attention of the Government has
been drawn to the newsitem captioned ‘Bank Audit par
Sangosti' appearing in the “Dainik Jagran" dated April
1, 1995 stated to have been reported that there is no
scope for adjustment of Rs 1,30,000 crore in banks;

(b) if so, the facts thereof, and

(c) the remedial action taken/proposed to be taken
by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Yes, Sir.

(b) Reserve Bank of India (RBI) have reported that
as per available information with it, as on 31st
December, 1994, there were 41 64 lakh entries involving
Rs 92,904.95 crores outstanding in inter-branch
reconciliation accounts of public sector banks covering
entries pertaining to the period upto 31st March, 1993.

(c) RBI has reported that banks have, inter-alla,
taken the following steps for speedy inter-branch
reconclliation of accounts;

1 Time frames have been evolved for clearing old
entries;

2. High value entries are segregrated and given
priority for adjustment/follow-up;
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3. Entries pertaining to demand drafts are being
segregrated,

4 Special cellstask force have been constituted by
some banks for clearing the arrears.

Export of Baemati Rice

6348 SHRI HARISINH CHAVDA . Will the Ministei
of COMMERCE be pleased to state .

(a) whether there has been any decline In the expor
of basmati rice during 1993-94 and 1994-95 in
comparison to export target fixed;

(b) If so, the reasons therefor;

(c) whether any target fixed for the export of basmati
rice during the Eighth Plan;

(d) it so, the details thereof, and

(e) the steps taken by the Government to boost the
export of basmati rice?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) (a) and (b)
Exports of basmati rice during 1993-94 and in the period
April 1994 to Jan 1995 were as under

Qty MTs
Value in Rs Crores

Qty Value
1993-94 536,534 1030 95
1994-95 (Apnil-Jan ) 389,497 691 10

(Source DGCI&S, Calcutta)

(c) and (d) No targets have been fixed for export
of Basmati nce In the Eighth Plan period

(e) Some measures to boost the export of Basmati
rice include

(1) Removal of price and quantity restrictions

(ii) Conducting publicity campaigns, sending
delegations abroad, participating in international trade
fairs, inviting potential buyers and arranging buyer-seiler
meets.

Export of Potato

6349 SHRI ANIL BASU . Will the Minister of
COMMERCE be pleased to state .

(a) whether the Government have imposed ban on
the export of potatoes particularly from West Bengal,

(b) ¥ so, the reasons therefor; and
(c) the time by which the ban is likely to be lifted?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI! P. CHIDAMBARAM) (a) and (b)
There 1s a ban on the movement of potatoes outside
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Waest Bengal imposed by the Ministry of Agriculture on
the recommendation of the Central Potato Research
Institute (CPRI), Shimla to prevent the spread of potato
wart disease found In parts of West Bengal.

{c) It has been suggested that the ban should be
continued during the prevalence of the disease. .

Decline in Export of Agricultural Products

6350 DR CHINTA MOHAN
SHRI GUMAN MAL LODHA

Will the Minister of COMMERCE be pleased to state:

(a) whether the percentage of agricultural export
out of the total export from the country has been
decreasing constantly for the previous decades;

(b) the percentage of agricultural export out of the
total export of the country during seventh and eighth
decades and the average annual percentage thereof
duiing each of the last three years, till date; and

(c) the target fixed by the Government in terms of
such percentage for the end of 1996-977

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P CHIDAMBARAM) - (a) and (b).
There has generally been a declining trend in the
percentage of agriculture exports to total exports from
the country as will be seen from the statement below :

Year Agri exports as % of total exports
1980-81 307%
1980-91 19.4%
1992-93 17.6%
1993-94 . 18.7%
1994-95 16.4%

(Apni-January)

(Source Economic Survey, 1894-95)

(c) Projections in the 8th Plan document expect the
agricultural exports to be 14 4% of total exports by the
end of 1996-97,

Export of Cotton to China

6351 SHRI S.M. LALJAN BASHA . Will the Minister
of TEXTILES be pleased to state .

(a) whether China has expressed its willingness to
import raw cotton from India;

(b) # so, whether any contract/agreement has been
signed with China in this connection;

(c) ot so, the details thereof; and
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(d) the quantum of raw cotton likely to be exported
to that country during the current financial year?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) No, Sir.

(b) to (d). Question do not arise.

Disbursement of Funds by NABARD in Orissa

6352. KUMARI SUSHILA TIRIYA
SHRI GURUDAS KAMAT -

Will the Minister of FINANCE be pleased to state .

(a) whether the National Bank for Agricultural and
Rural Development has stopped the disbursement of
Rs. 200 crores for refinance to cooperative banks and
institutions in Orissa for agriculture and investment credit
of rural development;

(b) it so, the reasons therefor; and

(c) the corrective steps proposed to be taken in
regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRIM V CHANDRASHEKHARA MURTHY):
(a) and (b) National Bank for Agriculture and Rural
Development (NABARD) has stopped providing
refinance facilities to co-operatives in Orissa under all
lines of credit with effect from 4 April, 1995 as the State
Government of Orissa announced Incentives in the form
of waiver of interest to agricultural debtors who repay
their principal dues fully by 30th June, 1995. NABARD
had objected to this as it would adopt the financial
health of the co-operative Institutions and was in
contravention of the Memorandum of Understanding
(MOU) signed by the State Government with NABARD
whereas the State Government had committed itself not
to introduce schemes like loan interest waiver, etc.

(c) NABARD has reported that the resumption of
refinance facilities will be considered by It after the
State Government complies with the instructions/
guidelines Issued by Reserve Bank of India (RBI)/
NABARD relating to charging of interest on loans

Foreign Exchange Legislation

6353. SHRI JAGAT VIR SINGH DRONA : Will the
Minister of FINANCE be pleased to state .

(a) whether RBI has proposed a liberalised foreign
exchange legislation for revamping the Foreign
Exchange Regulation Act to remove Impediments in the
proposed covertibility of the rupee on the current account
and meet the legitimate concerns of foreign investors;

(b) whether any decision has been taken by the
Government in this regard; and

(c) the time by which the Government propose to
bring in the legislation?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY).
(a) No, Sir.

(b) and (c). Does not arise.

Workers Strike

6354. SHRI M.V.V.S. MURTHY : Will the Minister
of LABOUR be pleased to state :

(a) whether the workers belonging various trade
unions went on an indefinite strike on Arpil 14, 1995;

(b) whether the strike cost a loss of Rs. 4 crores per
day;

(c) if so, the details of the demands made by the
employees; and

(d) the reaction of the Union Government thereon?

THE MINISTER OF LABOUR (SHRI PA SANGMA).
(a) According to the available information the workers
of Singreni group of Singreni collieries company limited
had resorted to the indefinite strike w.e.f. 14.4.95. The
strike call was given by Singreni Karmika Samakya
(SIKASA) alongwith Singreni All Association Joint Action
Committee (SAAJAC).

(b) The strike caused a loss in production of coal
to the tune of 76430 tonnes per day and affected
functioning of several coal based industries.

(cj The demands made by the employees were
finalisation of Fifth National Coal Wage Agreement,
pension scheme, increase of underground allowance
and accommodation etc.

(d) The Central Industrial.. Relat'ons, Machinery
(CIRM) of the Ministry of Labour intervened in the matter
and held conciliations. After the finalisation of the Fifth
National Coal Wage Agreement on 1.5.95 the strike
was finally called off on 4 5.85.

C:D Ratio of Commercial Banks

6355. SHRI HARILAL NANJi PATEL :
SHRI HARIBHAI PATEL :

Will the Minister of FINANCE be pleased to state :

(a) the credit-deposit ratio of scheduled commercial
banks till March 31, 1995 in Guijarat;

(b) whether it Is far less than the national average
ratio;

(c) i so, the reasons therefor, and

(d) the steps taken to remove the imbalance in
credit deposits?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRiI M.V. CHANDRASHEKHARA MURTHY).
(a) and (b). The Dena Bank, Convenor bank for Gujarat
has reported that C:D Ratio of scheduled commercial
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banks in Gujarat as at the end of December 1994 (latest
available) is 43.04% as against the national average of
50.92%.

(c) The main reasons for low C:D Ratio are :

(i) The registered offices of some companies
availing finance are located out of Gujarat
and accordingly the finance availed by them
is reflected in other States

(i) The credit absorption capacity of the poor
living in the backward districts i1s low.

(d) The following steps have been taken to improve
the C:D Ratio

(i) Higher amount of credit is being envisaged
under service area credit plan.

(i") The progress of the implementation of service
area credit plan and other Government
sponsored programmes is being regularly
monitored/reviewed at District Level under
the Chairmanship of the District Collector.

(i) The performance I1s also being viewed
regularly at State Level at the forum of State
Level Bankers' Committee involving bankers
and APEX State Government Agencies, RBI,
NABARD, etc

Manufacturers Quota

6356. SHRI B. RAJARAVIVARMA . Will the Minister
of TEXTILES be pleased to state °

(a) whether Tamil Nadu Powerloom Exporters
Association has requested the Government to inciease
the manufacturers quota from five per cent to 15 per
cent;

(b) if so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF TEXTILES (SHRI G VENKAT
SWAMY) . (a) No request has been received from the
Tamil Nadu Powerloom Exporters Association to increase
the Manufacturer Exporter Entittement (MEE)

(b) and (c) Do not arise.

Modernisation of Airports in States

6357 DR. SAKSHIJI  Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to state :

(a) whether the Union Government have received
a proposal from the Government of Uttar Pradesh for
the modernisation of airports in the State,

(b) if so, the decision taken by the Government on
the proposal of the State Government;

(c) the expenditure likely to be incurred thereon
and the allocations made so far in this regard;
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(d) whether any time limit has also been fixed for
the completion of this work, and

(c) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) (a) Yes, Sir. The State
Government of Uttar pradesh have requested for
extension of runway at Varanasi airport

(b) to (8) There s highway at both ends of runway
Extension of runway is feasible only after the highway
15 diverted and required land is made available to
Alirports Authority of India for which a request has been
made to the State Government

[Translation]
Alrlink within Gujarat by Private Sector

6358 SHRI MAHESH KANODIA
SHRI KASHIRAM RANA

Wil thq Minlister of CIVIL AVIATION AND TOURISM
be pleased to state

(a) whether the Union Government have received
any proposal from the Government of Gujarat to
introduce air services by private sector within Gujarat,

{(b) it so the details thereof,

(c) whether the decision In this regard has been
taken by the Union Government and

(d) f so, the details thereot and allocation made for
the purpose?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) (a) to (d) M/s Gujarat
Airways Limited, Baroda applied for Air Taxi Operators
(ATO) Permit to operate in Gujarat and Maharashtra,
the company was granted ‘No Objection Certificate’ for
1ssue of ATO Permit and permission for import of aircraft
on 152 1995

[English)
Air for Upgradation of Airport

6359 SHRIMATI DIPIKA H TOPIWALA Wil the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state

(a) whether the Government have allocated Rs
46 25 crores for upgradation of airports and

MAY 19, 1985

Written Answers 60

(b) it so, the names of airports selected for
upgradation?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) . (a) Yes, Sir

(b) Guwahatl, Agartala, Dibrugarh, Slichar, Lilaban,
Imphal, Tezpur, Leh, Jammu, Kishtwar, Kargil, Rajour,
Agatti, Androth, Kulu, Shimla, Gaggal and Port Blair

Maintenance and Overhauling of Aircraft

68360 SHRI K PRADHANI Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state

(a) whether a number of aircraft of indian Airlines
have been grounded for unusually fong perod for the
purpose of maintenance and overhauling,

(b) If so, the usual time taken for periodical
maintenance and overhauiing of an airbus,

(c) the details of the airbus that remained grounded

alongwith the number of days during the last two years,
and

(d) the cost of grounding of an airbus in terms of
revenue losts to the Indian Airlines?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) (a) Yes, Sir

(b) The usual time taken for different mandatory
major maintenance checks for Airbus A 300 and Airbus
A 320 are as follows

a. Airbus A 300

Types of Time interval Grounding
Checks Time Norm
(in days)
C 4000 flying hrs. or 18 months 30
IL 8000 flying hrs or 3 years 45
D 16000 flying hrs or 6 years 90
b. Airbus A 320
C 3600 to 3800 flying hours 30

(c) A Statement i1s attached

(d) The average cash surplus generated by an
Airbus A 300 and Airtbus A 320 aircraft per hour of
flight is Rs 104,800 and Rs 85,000 respectively The
aircraft operate about six hours a day

STATEMENT

Detalils of Grounding of Airbus Alrcraft for More Than 30 Days During the Last Two Years

AIRBUS A 300

S Regn Period of Grounding No of Nature of work

No No From To days
1 VTEDW 13994 17 10 94 35 -Schedule Inspection + Repair
2 VTEFV 8293 153 83 35 C-Check
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1 2 3 4 5 6
28.7.83 30.8.93 35 Schedule insp + Repar
19.8.84 till date Frame 47
Repalr (Abroad) +
D-Check
3. VT-EDX 31383 28.5.93 598 Schedule Insp. +
Modification of
fuselage & Wings
2.9.93 16 12.93 105 C-Check
4. VT-EFW 25.5.9;‘! 5.10.93 134 IL-Check
4.11.994 7.12.94 34 Schedule insp.
+ Repair
5. VT-EFX 28.8.83 21 10.93 55 Frame 47 Repair
(Abroad)
25.12.03 8.8.94 226 IL-Check
6. VT-EHC 7.11.83 7.3.94 120 iL-Check
7. VT-EDZ 1.11.93 17.8.94 321 D-Check
8. VT-ELW 11.12.93 15.2.94 67 C-Check
9. VT-EHD 11 3.94 7295 334 IL-Check
10 VT-EFV 19.8.94 Work in progress Frame 47 repair
plus 'D' check
11 VT-EDW 3.3.95 28.4.95 57 ‘C’ Check
12. VT-EDY 21.9.94 31.1.95 133 ‘C' Check
AIRBUS A 320
S. Regn. Period of Grounding No. of Nature of work
No. No. From To days
1 2 3 4 5 6
1. VTEPQ 21.1.83 12.3.93 50 C-Check
7.8.94 till date
2. VT-EPP 21.3.93 11.5.93 41 C-Check
3. VT-EPM 3.5.83 8.8.93 98 C-Check + 4 yrs.
sampling + CPCP
4 VT-EPH 22.7.93 3.11.93 101 C-Check "+ 4 yrs.
sampling + CPCP
5. VT-EPO 24.8.93 20.12.93 119 C-Check
6. VT-EPL 8.11.93 7 1.94 61 C-Check
7. VT-EPR 20.1.94 10.4.94 81 C-Check
8. VT-EPT 1.3.94 10 5.94 71 C-Check
9. VT-EPE 15.3.94 17.7.94 125 C-Check + 4 yrs.
. sampling + CPCP
10. VT-EPB 25.3.94 19.8.94 148 C-Check + 4 yr.

sampling + CPCP
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1 2 3 4 5 6
11. VT-EPF 16.7.94 25.9.94 71 C-Check + 4 yr.
' sampling + CPCP

12. VTEPC 15.10.94 28.11.94 45 C-Check + 4 yr.

. san;pllng + CPCP
13. VT-EPK* 26.9.94 7.12.94 80 C-Check + 4 yr.

sampling + CPCP

14. VT-EPJ 7.8.94 21.3.95 227 ‘C’' Check
16. VT-EPO 7.1.85 16.2.85 41 Scheduled Inspection
16. VT-EPH 3.3.85 8.4.95 a7 ‘C’ Check

Code of Conduct for NBFls

8361. SHRI RAM KAPSE . Will the Minister of
FINAI:JCE be pleased to state :

(a) whether in June, 1994, the Government have
framed certain rules and regulations for non-banking
financial Institutions;

(b) it so, the detalls thereof;

(c) the steps taken to ensure strict observance of
the above guidelines; and

(d) the details of the Institutions which have falled
to observe these guideilnes and action taken thereon?

THE MINSTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) and (b). In June 1994, Reserve Bank of
India (RBI) have issued prudential norms to Non-
Banking Financial Companies (NBFCs) with net owned
funds of Rs. 50 lakhs and above and registered with
RBI.

(c) and (d). RBI has reported that the registered
NBFC are required to submit to RBI half-yearly returns
as at the end of March and September showing
compliance with the prudential norms duly certified by
their auditors. The scrutiny of the return and, where
necessary, inspection of the NBFCs wiil reveal whether
the NBFC concerned is complying with the prudential
norms or note. This position wili be known only after
the scrutiny of the first return relating to 31st March,
1995, which is required to be submitted by 31.5.85.

(Transiation]

Child Labour

6362. SHRI PIUS TIRKEY : WIll the Minister of
LABOUR be pleased to state :

(a) whether the Government have sanctioned a
scheme of Ra. 850 croras to eliminate child labourers;
and

v

(b) # so, the details In this regard?

THE MINISTER OF LABOUR (SHRI PA. SANGMA):
(a) and (b). An allocation of Rs. 34.4 crores has been
made In 1995-96 keeping in view the call made by the
Prime Minister on the independence Day of 19984 to
eliminate child labour in hazardous occupations
altogether by the year 2000 A.D. largely by activities
modelied on the National Child Labour Projects (NCLPs).
A major activity undertaken under the Nationa! Child
Labour Policy, 1987 s establishment of special schools
to provide basic needs like non-formal education,
vocational training, supplementary nutrition etc., to
children withdrawn from work. it has been estimated
that an amount of Rs. 850 crores would be required for
this purpose.

{English]

Involvement of Financial Institutions in Private
Companies

6363. SHRI P.G. NARAYANAN :
SHRI A. VENKATESH NAIK :

Will the Minister of FINANCE be pleased to state:

(a) whether any guidelines have been formulated
for financial institutions to interfere in management of
puvate sector companies in case of disputes; and

(b) it so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). Industrial Development Bank of india (IDBI)
has reported that the financial Institutions (Fis) do not
generally interfere in day to day management of private
sector units. Fis have evolved appropriate mechanism
to maintain effective linkage with their borrowers. An
important linkage with the borrowers is the appointment
of nominee directors bn the Board of assisted units. Fis
have evoived guidelines in respect of nominee directors.
The nominee directors are expected to act in the best
interest of the company and also safeguard the interest
of the Fi éoncerned.
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Capital Accumuiation

8364. SHRI RAM KRIPAL YADAV :
SHRI SANAT KUMAR MANDAL :

Will the Minister of FINANCE be pleaaed to state :

(a) whaethar the rate of capital accumulation la
aatisfactory in the country;

(b) if so, the datalls of tha achievaments mada In
this regard during the last three yaars;

(c) the trend of capital inflows during tha current
year and its likely Impact of money supply and Inflation;
and

(d) the efforts mada by the Government to increase
the rate of capital accumulation?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). As per the latest information available from
the Central Statistical Organisation the capital
accumulation as measured in terms of gross domestic
capital formation as a percentage of gross domestic
product at current market prices are as under :

1991-92 1992-93(P) 1993-94(Q)
23.6 22.0 204
(P) Provisional estimates; (Q) Quick estimates

(c) As per the latest information available, the total
capital inflows were US $§ 3758 million during April-
September, 1994-95. However, the figures for foreign
investment inflows are avallable for the year 1994-95.
These were US $4678 miilion. The phenomenal increase
In forolg'n capital Inflows during the second half of 1993-
94 and the first half of 1994-95 had a major impact on
monetary expansion In 1994-95, This coupled with
shortfall in the supplies of certain commodities
contributed to high inflation rate in 1994-95.

(d) For aggregate investment to grow it is imperative
to improve the parameters which have a bearing on
investment behaviour. These include reduction in
corporate and personal taxes, extension of MQDVAT to
capital goods, reduction in tariffs on import of capital
goods and inputs used In thelr production, iiberaiisation
in technology imports and foreign investment regime,
delicensing in industry, macro economic stabllity and
confidence in the economy. The various economic reform
measures undertaken so far are expected to have a
favourable Impact on these parametera and will speed
up the process of capital accumulation in tha economy.

Sick Textlie Milia in Gujarat

6365. DR. AMRIT LAL KALIDAS PATEL : WIll the
Minister of TEXTILES be pleased to state :

(a) whether the Government have sanctioned some
amount for revival of sick textile mills in Gujarat;

" (b) ¥ so, tha detalls thereof and the total amount
aanctioned so far; and

VAISAKHA 29, 1917 (Saka)

Written Answers 66

(c) tha time by which tha sanctionad amount is
likely to be released.

THE MINISTER OF TEXTILES (SHRI G.
VENKATSWAMY) : (a) No, Sir. Ministry of Textiles has
not sanctioned any amount for revival of sick Cotton/
Man-made Fibre Textile Milla in Gularat,

(b) and (c). Do not arise.

Operating Agency for Sick PSUs

6366. SHRI INDRAJIT GUPTA :
SHRI V. SREENIVASA PRASAD :

Will the Minister of FINANCE ba plesaad to stata :

(a) the names of the PSUs in which Industrial and
Financial Corporation of india waa appointed operating
agency by BIFR during the last three years;

(b) whether the IFCI has since submitted the detailed
revival report on each of the caaas;

(c) ¥ so, the broad outlines thereof; and
(d) i not, the reasons for delay?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Tha Board for industrial and Financial Reconstruction
(BIFR) haa reported that induatrial Finance Corporation
of india Limited (IFCI) waa appointed Operating Agency
(OA) in reapect of 16 public aector undartakinga (PSUs)
The names of the PSUs are givan In the enclosed
statement.

(b) to (d). BIFR has reported that ouf of the above
and on the basis of OA’'s reports, two revival schemes
have been sanctioned, cases of four PSUs have been
recommended for winding up to the concemed High Court
after considering all relevant facts and circumstences and
draft scheme circulated in respaect of one PSU. In one
case BIFR formed the psrima feci® opinion, after
considering all relevantifactsiandicircumstances, thawshe
company cannot be revived and a notice was issued to
show cause why the company should not be wound up
While in respect of two PSUs OA's report has been
received by BIFR, in case of one PSU the OA has been
asked to prepare a revised repont. BIFR has further
reported that OA's report is awaited in respect of four
PSUs and in one case OA's report is not yet due.

STATEMENT

Names of Public Sector Undertakings (PSUs) In
which IFC| was appointed as the Operating Agency
by BIFR.

Devagin Textile Milis Limited, Mehareahtra

-

2. Kalameshwar Textile Milla Limited,
Maharashtra

3. UP Carbide and Chemicals Limited, Uttar
Pradesh

4. Tannery and Footwear Corporation of India
Limited, Uttar Pradeah
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5. British India Corporation Limited, Uttar
Pradesh

6. AP Steel Limited, Andhra Pradegh

7. UP State Spinning Company Limited, Uttar
Pratiesh

8. Mining and Allilad Machinery Corporation
Limited, West Bengal

9. NTC (APKK&M), Bangalore, Karnataka
10. NTC (UP) Limited, Uttar Pradesh

11. Punjab Spinning and Weaving Mills Limited,
Punjab

12. Indian Terpentine Resin Limited, Uttar
Pradesh

13. UP State Textile Corporation, Uttar Pradesh
14. Uptron India Limited, Uttar Pradesh
15. Punjab Power Packs Limited, Punjab

16 Swadeshi Mining and Manufacturing
Company Limited, Uttar Pradesh

Japanese Aid

6367. SHRI BOLLA BULLI RAMAIAH :
SHRI D. VENKATESWARA RAO :

Wil the Minister ot FINANCE be pleased to state :

(a) whether a Japanese delegation visited India in
the month of March, 1895 to discuss provisions of aid
to India;

(b) if so, the main points discussed;

(c) whether any agreement between India and
Japan was reached, -

(d) ¥ so, the detalls thereof; and

(e) the projects tor which this aid Is likely to be
provided?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I M.V. CHANDRASHEKHARA MURTHY):
(a) A Japanese delegation on Economic and Technical
Cooperation visited india from 26th March-2nd
April, 19965,

(b) The delegation discussed with Indian authorities
matters conceming the Japanese official development
assistance (ODA) policy, the economic situation and
development strategies of India, procedural aspects of
processing ODA projects and priority areas for taking

up ODA projects.
(c) No, Sir.
(d) and (@). Do not arise.
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{Translation]
Workers in Hazardoue Industriee

6368. SHRI DATTA MEGHE : Will the Minister of
LABOUR be pleased to state :

(a) whether any special attention is given to the
labourers working in hazardous industries in the country;

(b) if so, the details thereof,

(c) whether these labourers are provided with
special medical facilities or a lump-sum amount is added
to their salary for the purpose;

(d) if not, the reasons therefor;

(e) the time by which such a provision Is likely to
be made?

THE MINISTER OF LABOUR (SHRI PA SANGMA)
(a) to (e). Provisions exist in the Factories Act, 1948
requiring the occupier to take special measures for the
safety and health care of workers engaged in hazardous
processes. Disablement/death due to employment injury
In specified hazardous industries are compensable
under the Workmen's Compensation Act, 1923 and the
Employees State insurance Act, 1948. The ESI scheme
provides for cash benefits in the contingencies of
sickness, maternity and employment injury in addition
to full medical care in kind.

Tripartite Committee

6369. SHRI CHHEDI PASWAN : Will the Minister
of LABOUR be pleased to state :

(a) whether the special Tripartite Committee
constituted to consider the impact of the new Industrial
Policy on Labour has since submitted its report;

(b) if so, the details thereof, and

(c) the steps taken by the Government to implement
the recommendations made by the committee?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA):
(a) to (c). A Speclal Tripartite Committee was constituted
by the Ministry of Labour on November 12, 1991 to
consider the impact of the New Industrial Policy on
labour and other related matter and make appropriate
recommendations. In its first meeting held on 21.12.93
the committee decided to revive Tripartite industrial
Committees in respect of these industries where sickness
Is endemic for suggesting remedial and preventive
measures.

Based on the dacision of the Special Tripartite
Committee, the following six Industrial committees, viz.
Industrial Committee on Cotton Textiles, Jute Chemicals,
Engineering, Electricity (Generation and Distribution)
and Road Transport were revived.



(1] Written Answers

The Special Tripartite Committee and tha six
Industrial Tripartite Committees have besn discussing
Issues raiating to sickness in Industries, industrial
restructuring and problems faced by the workers. Their
recommendations are duly conveyed to the concerned
administrative Ministries for implementation. This is a
continuous process.

Production of Coffee

6370. SHRI CHINMAYANAND SWAMI : Will the
Minister of COMMERCE be pleased to state :

(a) whether there is possibility to achieve the target
of production of coffee In the country fixed during 1995;

(b) if so, the target tixed in this regard and the
extent to which it is likely to be achieved;

(c) if not, the reasons therefor; and

(d) the steps proposed to be taken by the
Govemment in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) Yes, Sir.

(b) The production target of 2,25,000 tonnes fixed
for 1995-96 is expected to be achieved.

(¢) and (d). Do not arise.

[English]

Export of Engineering itema

6371. SHRI BALRAJ PASSI : Wiil the Minister of
COMMERCE be pleased to state :

(a) whether the engineering sector exports
registered Increase In 1994-95 in comparison to the
1993-94; and

(b) if so, the details thereof in terms of its percentage
with its value?
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